an>
15.48 hrs

Title: Discussion regarding situation arising out of alleged mismanagement of affairs of Satyam Computer Services Limited.
(Discussion concluded)

MR. CHAIRMAN : The House shall now take up ltem 45.

Hon. Members, the discussion on situation arising out of the alleged mismanagement of the affairs of the Satyam Computer Services
Limited has been admitted in the names of Shri Basu Deb Acharia and Shri P. Karunakaran. Shri Basu Deb Acharia has requested
the hon. Speaker to allow Shri Rupchand Pal to raise the discussion on his behalf. The hon. Speaker has acceded to his request.
Now, hon. Member Shri Rupchand Pal will initiate the discussion.

SHRIRUPCHAND PAL (HOOGHLY): Sir, at long last, this House has got the opportunity to discuss this multi-crore, multi-dimensional
- what should | say - fraud-plus or scam-plus or super scam. | do not have the vocabulary to describe this super scam.

It is not an aberration as claimed by the Minister. The Minister had said that it is an isolated case. It is a telling commentary on the
gaping holes in the system. The whole galaxy of institutions, regulators, Government agencies, and all concemed, is in the dock.
Politicians are in the dock. Key functionaries in the Government of Andhra Pradesh as others related to the Government are in the
dock. So, Ithank you, Sir, that at long last we have been given this opportunity to discuss this issue [KMR70]

[s71]

In the past, we had discussed the scam of Harshad Mehta variety, Ketan Parikh variety, of the Rupan Panchal IPO scam and many
other scams. ...(Interruptions)

MR. CHAIRMAN : Nothing will go on record.
(Interruptions) &€\*

SHRI RUPCHAND PAL : These institutions were assigned by the Constitution and Parliament specific responsibilities. They have
failed miserably. Be it the capital market regulator, SEBI; be it the RBI; be it the different banks; be it the other agencies including the
Income-Tax Department, Enforcement Department and a lot of others about whom | shall mentioned in the course of the deliberations.

On 7t of January, the whole nation was shocked to know that a confessional letter has been written by the CEO of the fourth IT major,
who has 185 clients, many of whom are Fortune 500 companies, who was an icon, who was the person allowed to sit by the side of
Mr. Bill Clinton, when he came, while Ratan Tata, Mukesh Ambani and others have been sitting in the audience. That icon discovered
as a conman. Is it that suddenly it has happened? He has admitted, "l have been doing all these falsification of accounts, siphoning of
funds, manipulation. | have been doing all these for the long seven years." Not that, it was suddenly discovered. The person's name
came as long back during the days of Ketan Parikh's time. Subsequently, Income-Tax Department, in 2002, it was discovered that
Raju had been using accounts opened in the names of relatives, parents, in-laws, brothers and cousins to divert money and carry out
insider trading. It was their Government in 2002.

MR. CHAIRMAN: Should we name the person who is not present inside the House? You cansay as CEQ.

SHRIRUPCHAND PAL ): Whose name | am taking, Sir? Yes, | am naming one lady inspector, her name is given here, it is well known
to the nation. It is written that the lady who had detected the massive tax evasion and irregularities. Instead of look into the issue, she
was transferred. It was their Government. CBDT was

*Not recorded

there. This man has bungalows and villas, even Nizam would have envied, in 63 countries. Massive mansions in 63 countries. He has
more than 2,000 pairs of shoes, even Imelda would have envied such a situation. He has been doing all these manipulations,
siphoning of funds, all the crimes possible for a white-collar criminal, had been committed by him. Now, what has happened? After this

exposure on 7th of January, 2009, till today, although the Prime Minister has said that the whole fraud would be exposed; the nature of
the fraud would be investigated and within three months time, the offenders would be punished appropriately. What has happened till
today? It is more than six weeks now. [s72] There is nothing - there is no progress at all. The Minister of Company Affairs is
responsible for two agencies — Serious Fraud Investigation Office and the Registrar of Companies. They have their responsibilities.
SFIO did not have any access to investigate and interrogate the CEO of Satyam. It was a conspiracy — | charge that it was a cover up
conspiracy made by the key functionaries of the AP Government — the CID had appropriated the whole responsibility — Satyam Chief
surrendered on his own and he was given judicial custody. It had been discussed as 'protective custody and not preventive custody'.



Now, he is enjoying 7-Star luxury. A criminal who has duped thousands of the shareholders, who has looted money, who has siphoned
public money, is enjoying 5-Star and 7-Star luxury, and the SFIO did not have access to it, because it is a complex fraud. The CID of
AP has no wherewithal to go deep into it; but still it appropriated the authority; they did not even cooperate with SEBI. There was

insider trading. That means, just before the 7th of January confession, 92 lakhs of shares changed hands in one day. Actually the
transfer or sale of shares was of the order of Rs.2.45 crore. Was it done by one single individual? No. There was insider trading.
There lies the tragedy.

The Executives, the Vice-Presidents sold lakhs and lakhs of shares just before this confession. Even the present CEQ - the tragedy
or the irony — has done this. | am reminding the Minister present here. He said, what can be done? It may be that the person may sell.
Even the present CEO, Mr. Murthy, | am naming and if you like, you can delete — he has been made the CEO - has been involved in
insider trading. He has also sold his shares; now, he is the CEO.

The names of the Board of Directors, famous names, celebrities, former Cabinet Secretary, very important names from the
International Business Schools are there. Independent Directors are there. The very concept of having them there is different.

Once a Public Sector Chief commented — you are subjugating us to such control, without any level playing field. We are a public sector
undertaking; the Government is delaying in the matter of appointment of Independent Directors and you are saying, we are subjected
to the CAG, we are scrutinized by the Parliamentary Committee, we are under the jurisdiction of CBCE, CBI, everything. You are
looking at us only. Where is your Independent Director? They are just Navrathnas. It is a statement made by one of the most important
Chairman of the public sector undertakings — that, SEBI is with us in respect of Independent Directors in such a manner and the
Government is sitting idle. What are they doing? If it is the Executive Chairman, then 50 per cent will be Independent Directors. Who
are these Independent Directors? Who appoint them? They are celebrities. After what has happened in Satyam, daily, Independent
Directors, the celebrities are resigning from different Boards. [p73]

16.00 hrs ( Shri Varkala Radhakrishnan in the Chair)

They have no responsibilities, but they were supposed to be the watch dog to protect the interest of the small investors. They are
enjoying life. Money was being given and because of huge fees being given to them, they remained silent. We do not have any idea.
The Government decided to absolve them. Why is this concept of Independent Directors? They are appointing their own distant
relatives and very freely picking up people. Who were the Independent Directors during all these seven years? | am told that in case of
some people, their passports have been seized. Who were the Independent Directors on the Board of Satyam? | know them. But | am
not naming them. There were important people. There was the former Cabinet Secretary; key professors of important business
schools, famous and reputed people. He had set up more than 358 companies and many of them were fictitious and vanishing
companies. Money was only transferred from the [T sector to the real estate sector. 17,000 acres of land was given in certain areas by
the Andhra Pradesh Government. Prestigious contracts worth Rs. 38,000 crore in the power and irrigation sector was given to them.
Even the Chief Minister's favourite drinking water scheme, namely, the Krishna Drinking Water Scheme was given to them. Not only
projects from power and irrigation sector, even the prestigious Hyderabad Metro was given to them. Shri Sreedharan, the renowned
personality who is associated with the works of Delhi Metro had made a complaint to the Planning Commission saying that the way in
which the whole plan is sought to be changed by the Andhra Pradesh Government is not acceptable. But nothing has happened. The
Central Government did not intervene. The Planning Commission did not care for it. it was done by one company, namely, M/s Maytas
Infra, a subsidiary of M/s Satyam. Actually there are two such companies, one is M/s Maytas Infra, a listed company and the other is
M/s Maytas Properties. Contracts worth hundreds and thousands of rupees were given in violation of all norms. If the person doing all
these things is considered to be the Raja of corruption, who can say it is not correct? There is a saying going on in Andhra Pradesh
about this Raja of corruption. There is a nexus. There is an important political functionary whose name is coming again and again in
all the land deals. The name is common, the address is common. He is a political leader. Who is that person? They should know
better. Nothing has happened. | am charging this Government that they are engaging in a cover up operation. First, all the papers were
taken away by the CID. The SEBI and others were not allowed to interrogate. Only after the intervention of the Supreme Court, SEBI
was given some opportunity to interrogate the discredited Satyam Chief. But it was the primary responsibility of SEBI to do what CID
tried to do. The CID did not co-operate. The Chief Minister said as to what can be done in such a situation. [R74] He said that he is
requesting and writing to the hon. Prime Minister to give the case to the CBI. Ironically, a news item was published in the national
newspapers on the same day. When was it published? It was when the Supreme had commented in the Mulayam Singh case that CBI
is working at the behest of the Law Ministry of the Central Government. Almost at the same time, a court had commented on the
Nithari killing by its judgement. The people of this country are well aware that CBI has totally tarnished its image because of its
malfunctioning and corrupt practices as has been demonstrated by the arrest of the DSP. at Kolkata who had been engaged in the
Tagore's Nobel Medal investigation and in the Singur case and all such other cases. He was caught red-handed in the Kolkata street
by the CBI officers themselves while taking bribe. It is all known about CBl and in such a situation, yesterday, a news item has come
about CBI. ltis said there that they have been given the assignment and that they have been told to investigate into the issue. But there
is no room available in Hyderabad where we can set up an office. There is no telephone available, there is no space available where
we can put all the records collected. ...(Interruptions) The State Government is cooperative by not giving the CBI any space to run the



investigation. This is the charge made by the CBI itself. | am not making any charge. The CBIl is under you. It is not under me. CBl is
making the charges like where can they have the room, the space where they can keep all the records. It is a farce and mockery of
democracy. ...(Inferruptions)

SHRIARUNA KUMAR VUNDAVALLI { RAJAHMUNDRY): Is it the press article which you are quoting? Can you tell us the name as to
who has said it? ...(Inferruptions)

SHRI RUPCHAND PAL : When | am speaking here, | am speaking with authority that it has come in the press. If you have any
information to the contrary, you can quote and refute my charge. | am charging. If you have any information to the contrary, you can
quote and refute my charge. | am charging. You can say that space has been made available, rooms have been made available or a
house has been made available and that the CBlis happy that they are going to start the investigation.

SHRIKINJARAPU YERRANNAIDU (SRIKAKULAM): So far the State Government has not issued any denial. ...(Interruptions)

SHRIRUPCHAND PAL : |am doing it on the basis of my own information. | am speaking it on the basis of my own information. If there
is any information to the contrary, you are at liberty to refute it and put it on record. ...(Interruptions)

MR. CHAIRMAN: Nothing will go on record except the speech of Shri Rupchand Pal.
(Interruptions) a€,*

SHRI RUPCHAND PAL: Please leave it to me. Why are you appropriating the responsibility of the Minister? You are yet to be a
Minister . ...(Interruptions) if you come back in the Fifteenth Lok Sabha, you may be....(Interruptions)

MR. CHAIRMAN: Shri Pal, only your speech will be on record.
(Interruptions) &€\*
SHRIRUPCHAND PAL: Sir, | shall address only the Chair. | will not listen to them.

Sir, 18 banks have their exposure and what about Know Your Customer? Money is pouring into the banks. In whose account,
what account, where from the money has come? If | go to the bank, even as a Member of Parliament, they ask my photograph, the
address, EPIC, etc.? ltis just like the IPO scam. They are going with the voter list to a slum and just open accounts in fictitious names.

Nowhere in the world such self-regulation is done in the case of a key audit body. Pricewaterhtidser€amgers, particularly, is involved in
Ridtitiaps{ldf Haeroeuptslieerampent justhatge BB | Hisst Bhifk Badbus THOBEe itpBignkekibly Cydd IGkwe mevepknidbis Withahbas
bagijenézk® ithed3PECT it dther J8yiogriparaesdikedhe dsfosgthd BB labdiiptsitThed ficawatertiarséh8odpers, thesaodiioreague aBialry
bait anatehetteusstiititbef ChatieniubAcdootttentsnlavamdot amjtie igiokia VErdeiBthak aloaadyThey were banned. But after three years the
RBI had withdrawn the ban. 1 did ask the RBI as to why they did it. They asked: "What can we do?" The Indian Chartered Accountants
HRREORE X DERALSPHNRM S BRRP P LR LIRILB AR A0 AR ol NG BT RRER (5 0HT3BY ek 4 EemalipnbiRe
ERGp LSy D HLT IS e0 A B h Y N O ERheY WElFhaRk eY AREN SRl NP BPML JRRIRHL And AL WaS. SRV LYRDGS:
ﬁﬂ, gﬁmeggw&% ﬁ?&%v‘éwmmtﬁﬂ%%{%lm at other levels. Otherwise, such a super scam could not have taken place.

It has tamished our name, it has tarnished the country’s name. It is a stigma on the corporate India. It has endangered the livelihood of
more than 50,000 employees. Moreover, it has affected hundreds and thousands of small investors who had put their money in good
faith. It has put a question mark on the institutions.

If the statutory body , which is considered to be a watchdog, behaves in such a manner; if the Independent Directors, who are
celebrities, act in such a manner, what will happen to this country? Placing of shares was going on even after what has happened.
There should be full disclosure of placing of shares. | am saying that this is not an isolated case because the UK Noble Research
Group is saying that 500 such Indian companies are involved in such falsification of accounts. This is the report of the UK Noble
Research Group. There is another report. What is that report? It is the report from Shri Pai, who was given the assignment to
investigate into the Harshad Mehta case. He is an income-tax expert. He has commented, in the backdrop of Indian money stashed in
the Swiss banks, that more than fourteen billion dollars is stashed in Swiss banks. The largest amount in the Swiss banks is the Indian
money. He is commenting that only 25 per cent of the profit is shown by the Indian corporate sector.

What has happened in the case of Satyam? There is an Enforcement Directorate. There are villas in 63 countries. Money has been
collected or falsely accumulated through the Mauritius route. [MSOffice76] There is a Mauritius connection also. There is a Mauritius
company also. That is also under the investigation, but nothing has come out. The Enforcement Directorate is making so many
comments and all these things. It has global dimensions. The US class action has taken place is a different story. Some lobbies are
pressurising that there should be a distress sell of Satyam. We are opposed to that. That is a different story. The Government is
coming out with a salvage package, but the Government's more concern should be the credibility of the institutions. One company may
come and one company may go, but the institutions and the systems that they have set up over the years, this very system is in



question. There are gaping holes in the system. There is a feeling among the people that deliberately there is a connivance to allow
these gaping holes to be used; otherwise how could this man, who was caught as long back as 2002 by the [T investigator, was
allowed to loot public money from 2002 to 20097 It is not new.

Sir, I now refer to land deals in Andhra Pradesh. The contracts were given in 14 States. How could it happen without the assistance,
cooperation and help of the powers at Delhi? Without that it could not have happened. In 14 States, contracts, major contracts,
irrigation, roads, power, railways, airport, port and what not were given. You will find that the land deals have made him the biggest
land baron not only in Andhra Pradesh but also in the whole of South. ...(Inferruptions)

MR. CHAIRMAN : You have taken 30 minutes. Please conclude.
SHRIRUPCHAND PAL ): Sir, I will conclude within ten minutes.

I am charging the Government. The Government does not seem to be serious about it. It is not a simple question of providing some
money. The IDBI will give Rs. 600 crore, someone will search for the strategic investors'; SEBI will waive the take over roles so that
some competitor can come in such and such manner. The names are coming and the pressure for distress sale is coming. That is
one part of the story. It is to save Satyam, its employees and the interests of the stakeholders and all these things. It has got national
and international dimensions. It concerns the image of corporate India. That is true. But more important is our system and our
institution — whether SEBI will condone that and did not SEBI know anything what is happening in the market? Did not ROC know; is it
not the responsibility of the Registrar of Companies to know what is happening? Now, suddenly they have woken up. There is no
commercial intelligence system. | charge that it was the creation of both these Governments — the NDA Government and the UPA
Government - and that tarnished the image of the people of this country and the image of the corporate houses who have built up the
international corporate image. It hurts them also. So, saving Satyam cannot be the only option. The operation cover up cannot be the
only option for this Government.

Sir, avoiding a discussion on the floor of the House will never save them. They will have to answer for long seven years what
they have been doing, both the NDA and the UPA Governments. | charge both the Government that they had allowed this thing.

Sir, in the case of Harshad Mehta, there was one JPC. [a77] Our respected hon. Minister was a colleague in the Second JPC
also. We had made certain recommendations. Yes, the hon. Minister was with me in the JPC. In some other capacity, we had inquired
into the IPO Scam and other scams also. But never before have we seen that such a blatant attempt of operation cover up happened
where the CID would appropriate everything; the police will allow the protective custody and the Judiciary will not allow the real
agencies such as the SEBI, the SFIO and the ROC who can unravel the truth. Ultimately, everything has been managed - | am not
using the other words. | am using the soft words. You can put the real words in place of the managed. — through writing a letter to the
hon. Prime Minister for a CBI inquiry. Everyone knows what the CBI means these days. At least | know about Singur which is in my
constituency. The person who was behind the bar Shri Suhrid Datta is now free. He has been freed on bail. The person who booked
him is behind the bar. He was caught red-handed on the streets of Kolkata by the CBI people themselves. We know about the CBI,
what the Supreme Court has said in the Mulayam Singh case, in the Nithari case and all these things. My question is this: Should the
Government rethink about certain key areas of the system?

Number one, my demand is about the independent Directors. How should we select them? Wiill it be left to the whims of the promoters
as it has happened? | have asked for the names of the persons who are on the Board, who are the independent Directors on the
Board of Satyam. My information is that in the case of some of them, the passport has been impounded. There are some NRIs also
related to the Satyam Board. There are some others who are absconding. There are some names which have been absolved. There
are some others in the case of whom the Government has said no arrest warrant should be issued. The Government should come
clean on this. Who are they? Why have you done it? Everyone is equal in the eye of law. If you have committed any mischief or
committed any crime, there is punishment....(Inferruptions)

Now, | am coming to my second demand. The first demand is about no protection. What about the independent Directors? There are
many suggestions coming. The second demand is about the auditors. If the Institute of Chartered Accountants of India goes on taking
its own time, what should you do? Will it be a case of Sukh Ram which took 13 or 14 years? The Prime Minister has said that within

three months, it would be done. 90 days will be over on gth April. We want an assurance before the election. Tomorrow, the Fourteenth
Lok Sabha may come to an end. It may be the last Session. Who knows it? We want an assurance even today itself. By this time, the
people of our country must know that this is the outcome.

The third demand is this. Why should this man, a criminal of the worst type, the Satyam Chief, enjoy the seven-star luxurious life? He
has tamished the image of this country. It is such a great crime. Why should be enjoy the seven-star luxurious life even after what he
has done?

The fourth is that the other people on the Board should not be spared.



16.24 hrs (Mr. Speaker in the Chair)

| come to my last point. It is the most important one. Disgorge whatever he has swallowed. ...(Interruptions) [R78] You should take out
whatever he has swallowed by this time.

Then, adequate compensation should be given to all the stakeholders at the earliest.

There should not be any hesitation to punish this offender who has tarnished the name of India, emerging India, corporate India and
who has just exploited the trust and faith imposed on Satyam in such dubious, heinous siphoning off of funds, falsification of accounts,
insider trading etc.

| believe the Government owes it to the nation to come out clean on the Satyam issue.

SHRI VIJAYENDRA PAL SINGH (BHILWARA): Mr. Speaker, Sir, | stand to participate in the discussion under Rule 193 on the
situation arising out of the alleged mismanagement of the affairs of the Satyam Computer Services Limited.

Sir, Satyam Computer Services Limited is not an ordinary Indian T company. Satyam's Ramalinga Raju was not a fly-by-night
operator. Satyam was listed on the New York Stock Exchange. It used to boast of having 185 companies of the Fortune-500 and
Fortune-1000 as its clients, including the US Government. When Enron scam blew up in the US, it sent ripples in the whole corporate
world. Satyam is no less. We have lost credibility of our IT sector in the whole world. Today small investors do not want to invest in IT
companies any more.

Sir, in India we love hero worship and we have examples in the Stock Market manipulations. We have heroes everywhere and we had
heroes like Harshad Mehta, Ketan Pareikh, Ramesh Gelly etc. Satyam's Ramalinga Raju seems to be the latest addition. Shri
Ramalinga Raju was a poster image boy, had red carpet treatment, had State-sponsored recognition, hobnobbing with the bigwigs of
Andhra Pradesh, including the Chief Minister, Ministers, bureaucracy, VVIPs from abroad and more and great soaring market
perceptions and all that. Raju was all that | had mentioned and he had friends from the list as | had mentioned earlier from Fortune-
1000 companies.

When Satyam wanted to buy Maytas firm, | used to wonder what Maytas is. Maytas is actually the reverse of Satyam. If you spell out
'‘Satyam' and put it reverse, it becomes Maytas. When the shareholders challenged them, then only they stopped. Actually, you should
look at it the other way.[R79]

[r80]This transaction which was to take place and was aborted is, | think, the one which is talking about the related party
transactions. It is the Raja or the King of the related party transactions which was taking place. Pushed to a corner, Raju admitted to a
fraud of Rs.7,000 crore and admitted that Satyam Computer's financials had been manipulated by him for very many years and he
was showing high profits and high figures.

While we have to wait for the findings of the investigation, we also want to eagerly understand the proximity of Ramalingam Raju with
the present Chief Minister of Andhra Pradesh, the Ministers and the bureaucracy there. Raju's family floated firms like Maytas,
depended on businesses from the State Government on infrastructure projects which need huge capital and that also has to be
investigated into.

His overriding ambition, greed for owning Maytas along with Satyam was his downfall. There are a few things that crop up. The
Satyam Computer fudged their figures to be in line with the top-most IT services market. Did they actually have lower sales and lower
earings and therefore, there is no money in the company? In this scenario by fudging the numbers and figures, the company could
have benefited by the volatility in the stock market and would have waited for an opportunity to bridge the gap of false financial or
Satyam Computer did have the financials right and therefore, a lot of cash lying in the company. But Raju and his company siphoned
the money out, using fictitious payment accounts mechanism including pay-rolls for about 10,000 non-existent ghost employees. What
is need is an investigation which can throw light and all that | have said.

Something which is very important is that we must have an enquiry.
MR. SPEAKER: Please conclude.
SHRIVIJAYENDRA PAL SINGH : Sir, | am the only speaking from BJP.
MR. SPEAKER: I have got another name from your Party.

SHRIVIJAYENDRA PAL SINGH : Sir, Iwas under the impression that mine was the only name from my Party.



MR. SPEAKER: Another hon. Member's name has been given by your Party. Every Party has agreed for two hours' discussion on this.
Very well, you may take another two-three minutes.

SHRI VIJAYENDRA PAL SINGH : B ut more important is the fact that we need to take urgent steps to protect the country's image and
also bring to light whether they or any such Satyams are in the hiding today.

| recommend to the hon. Minister the following things from my side: They should put a safeguard or SEBI should be told regarding
these; high levels of ransparency of financials including certifications by financial institutions and banks; clear review of audited results
by another accounting firm; mandatory disclosure of shares pledged by promoters and terms of such pledging.[r81]

Fourthly, | would recommend for tighter insider trading norms and to include a larger group of people and advance notice of
sale by promoters and senior management. Fifthly, | would recommend for regulating and monitoring real estate investments by IT
companies. Lastly, | would recommend for regulating large cash reserves and forcing IT companies to give higher dividend to
shareholders.

It is important to mention that when ENRON went bust in the US, 'A' grade accounting firm, Arthur Andersen, shared the
ENRON's disgrace. Will something like this happen to the Price Waterhouse also?

Sir, | would also like to talk about internal auditors because Price Waterhouse is an external auditor. My colleague was talking
about the internal auditing and the independent Directors. After ENRON, what happened was that SEBI put a clause 47 which said
that the intemal auditors will have a say and it will be under independent Director, and those independent Directors will be looking at
every transaction. If that had happened, then this scam would have been blown many years ago because seven years' manipulation
has taken place. What were the internal auditors doing? If the internal auditors were under an independent Director, what was that
independent Director doing? This is something to be looked into.

[ think it is the first time that the Minister — he was also with me on the JPC - has taken such a prompt action. | wish that the
Minister takes it all the way and puts forth to us, to the country because the whole country is worried about the scam. We must have
results; we must have the investigations. Tell us exactly what has happened? Where did the money go? Were there ghost employees?
Or, has this money gone into somebody's coffers? This has to be looked into.

In the end, | must just say that we have to be worried also about the professionals and the [T technocrats of Satyam because
they are also worried. It is one of the largest [T companies. We are worried about the families of those professionals and IT
technocrats. That has to be looked into also.

SHRI ARUNA KUMAR VUNDAVALLI ( RAJAHMUNDRY): Mr. Speaker, Sir, | would like to thank Mr. Rupchand Pal. He is such a
senior-most Member, and | think | am the junior-most, first-time MP. In his speech he said that the Department is not able to do
anything; the Government is not able to do anything; the courts are helping the accused; and the CBl is a useless organization. Finally,
I did not understand, being a first-timer, as to what has to be done. We cannot just bring someone and shoot them saying that you are
accused. It is because Telugu Desam is saying, because Telugu Desam is friendly with us: "We are going to kill you now; we are
going to hang you now." There is a law; there is a system here. We know that justice is delayed, but justice is never denied. It may take
some time. But Mr. Rupchand Pal, may be because of his Communist background right from the beginning, and being such a senior
man, wanted to make this also a country where without any trial we can eliminate a person, the Government feels that he is not fit to be
there.

I thank the Member from BJP, Shri Vijayendra Pal Singh, for congratulating the Government for taking appropriate steps.[RP82

If the then NDA Government took certain steps at that time, there would not have been a scam like this. In 2002, Shri Ramdas
Athawale, who is also in the House ...(Inferruptions)

MR. SPEAKER: He is happy to receive your compliment.

SHRI ARUNA KUMAR VUNDAVALLI : Thank you Athawale ji. Sir, | had brought out one financial scam in the Andhra Pradesh
Assembly in 2006. In the same House, | did not raise it. Shri Advani, the tall leader of BJP himself has said that we are controlling the
Press and curbing the Press in Andhra Pradesh. Sir, | had made an allegation against the Press man, not against his paper, against
his financial dealings, against the violation of the Section 45 (s) Reserve Bank of India Act, against collection of funds. When | had
made that allegation and when an inquiry had started, that gentleman went to court and brought a stay, but he had accepted my
version and paid back Rs. 1800 crore to the depositors. ...(Inferruptions)

MR. SPEAKER: It is worth to note how he did it.



SHRIARUNA KUMAR VUNDAVALLI : Sir, he sold his property ...(Inferruptions)
MR. SPEAKER: How did he make that money?

SHRIARUNA KUMAR VUNDAVALLI : f Shri Rupchand Pal is here, | would have asked him that question because he is now very
close to him. ...(Interruptions)

SHRIKINJARAPU YERRANNAIDU (SRIKAKULAM): Sir, this is Satyam fraud. ...(Inferruptions)

MR. SPEAKER: You please wait for your chance. You need not address now sitting there. It is not good. You are such a senior
Member.

SHRIARUNA KUMAR VUNDAVALLI : Please have patience. Whatever | speak is 'satyam’. 'Satyam' means 'truth’. Satyamev jayte. |
am speaking satyam. | know he is your Rajaguru. ...(Interruptions)

MR. SPEAKER: You please address the Chair.
..(Inferruptions)

MR. SPEAKER: Please do not record any interruptions except what Shri Aruna Kumar says.
(Interruptions) 4€,*

SHRI ARUNA KUMAR VUNDAVALLI : Then, | was wondering how a person could collect Rs. 2,600 crore violating the RBI Act. He
says openly: "Yes, | can do it. Nobody can question me." That is what he said. He came on television and said: "l know, | can do it." |
was wondering as to how he could do it. He did it because the then TDP Government &€,

MR. SPEAKER: Please do not mention his name.

SHRIKINJARAPU YERRANNAIDU: Sir, no problem. He can mention his name. ...(Inferruptions) * Not recorded

SHRIARUNA KUMAR VUNDAVALLI : 1am sorry, Sir. | am withdrawing that. ...(Interruptions)
MR. SPEAKER: Shri Yerranniadu, | have a problem. | do not need your certificate.

SHRIARUNA KUMAR VUNDAVALLI): You will be given an opportunity to speak on this issue. ...(Interruptions)
MR. SPEAKER: Let me do my job for the last but one day.

SHRI ARUNA KUMAR VUNDAVALLI : Sir, | was wondering how he could do it. He could do it with the support of the then
Government, the then NDA Government. Somebody had complained in 1999; they kept the complaint on. | had brought out the
complaint token copy and | had shown it. Now, the matter is in the Supreme Court, High Court, District Court and every other court.

Now, also when the Satyam thing happened, | was wondering how Satyam could do anything without the support of the Government.
Some people in the Government would have supported him. On the next day, Shri Ramdas Athawale's statement appeared, which
said that in 2003 he had written a letter to Mr. Vajpayee, the then SEBI Chairman pointing out the fraud that there was a fraud in
Satyam. He said that these are fraudulent accounts, and asking the Government to take action. A copy of the Petition which he had
filed with SEBI was sent to Shri Atal Bihari Vajpayee, the then Prime Minister of this country. As a result, the Income Tax Officer, one
lady, said that there was some mismanagement in accounting; immediately she was asked to keep quiet and she was transferred.
This statement was also given by Shri Ramdas Athawale. Then, he was there in this House.

I am reminding Shri Vijayendra Pal Singh that this had happened in 2003. Satyam Computers had become an icon. He had become
such a big man. He was sharing dais with Bill Clinton. There were so many stalwarts who were sitting down; Ratan Tata was sitting
down. We all saw on television and wondering: "Who is this man?" We never knew about him. Only three people were there on dais.
...(Interruptions)

MR. SPEAKER: Shri Yerrannaidu, you will have your chance. | will not allow you to interrupt like this.
I know that not only Parliament election but the Assembly election is also coming.

SHRIARUNA KUMAR VUNDAVALLI : | can understand, Shri Yerrannaidu. Unless you interrupt me, you will not get marks. So, you will
interrupt me; you will be happy in Hyderabad with your boss, your Rajaguru. | know that. ...(Inferruptions)

MR. SPEAKER: Not one word of Shri Yerrannaidu will be noted down unless he speaks with my permission.



(Interruptions) &€\*
SHRIARUNA KUMAR VUNDAVALLI : 1would also tell you what are the other friendships...(Inferruptions)

MR. SPEAKER: | know, every State was trying to persuade him to kindly invest in their State. | have seen that. | was the Chairman of
an Industrial Development Corporation.

SHRIARUNA KUMAR VUNDAVALLI : The then Chief Minister went all the way to the US, near New Jersey and inaugurated one of
the offices of the Satyam Computers there. The son of the then Chief Minister and the son of the then Chairman of the Satyam
Computers both went to the Stanford University. The Stanford University had received an amount as a donation, or whatever you may

*Not recorded

callit as a charity, from the Satyam Computers in the form of a cheque. Then, within two months, the son of the then Chief Minister was
enrolled into that college without producing the papers required for joining that college...(Interruptions)

MR. SPEAKER: Do not mention anybody, who is not preset here.

SHRI KINJARAPU YERRANNAIDU : It would be better to appoint a sitting Judge to inquire into this. | am requesting the UPA
Government...(Interruptions) | am challenging him...(Inferruptions)

SHRIARUNA KUMAR VUNDAVALLI): Sir, he is interrupting me...(Inferruptions)
MR. SPEAKER: Mr. Yerrannaidu, | would deduct this time from your allocated time when you speak.
...(Interruptions)
MR. SPEAKER: Mr. Yerrannaidu, do not get upset. You are speaking without my permission.
...(Interruptions)
MR. SPEAKER: Do not write anything.
(Interruptions) 4€,*

SHRI ARUNA KUMAR VUNDAVALLI : | am telling you, Mr. Yerrannaidu, that whatever | am speaking is Satyamev Jayate...
(Interruptions) We speak only truth. This is Satyamev Jayate. We speak only satyamand you support Congress safyama€]
(Interruptions) That is your background and this is our background...(Interruptions)

MR. SPEAKER: Mr. Yerrannaidu, this is very unfortunate. You sit down. Take your seat.

..(Inferruptions)

*Not recorded
MR. SPEAKER: Do not record anything.
(Interruptions) &€, *

MR. SPEAKER: Mr. Yerrannaidu , itis very unfortunate.

.(Interruptions)
MR. SPEAKER: Let me see. If there is anything unparliamentary said, | shall delete it.

...(Interruptions)
MR. SPEAKER: Making a donation to a university is not unparliamentary.

...(Interruptions)
SHRIKINJARAPU YERRANNAIDU : He has said that the Satyam Computer has paid a chequea€| (Interruptions)

MR. SPEAKER: He has not taken any name. | am quite alert about this. | never allow any derogatory statement.



SHRIARUNA KUMAR VUNDAVALLI : Sir, | did not make any derogatory statement. |stand by mywords. This is like a temple for me.
Whatever | speak, | speak only truth. If they can prove that there is another student in the Stanford University of the same marks and
same standard...(Inferruptions)

MR. SPEAKER: Mr. Yerrannaidu, why are you so upset? You will get your turn to speak. | would deduct all the time due to these
interruptions from your allocated time.

SHRIARUNA KUMAR VUNDAVALLL: Sir, | would advise Mr. Yerrannaidu to please go to the internet, go to the Google Search, just
type Stanford University, and see the names.

MR. SPEAKER: No names should be spoken.

*Not recorded
SHRIARUNA KUMAR VUNDAVALLI : Sir, he knows that name. After typing the Stanford University, he would see what are the
minimum marks required to get an admission in the Stanford University and how many marks he got.

MR. SPEAKER: That is not material.

SHRIARUNA KUMAR VUNDAVALLI: He would also come to know what is the amount given by way of donation. Thatis also there in
the website of Stanford University. So, | am not creating anything; | am not lying.

Sir, what | want to impress upon this House is that yes, Satyam Computers's Ramalinga Raju is a fraud. He himself had admitted it. Till
he confessed, till he revealed, nobody knew about it. It is because, we were never even given a chance to suspect him. He was so
close to him. He was so close to the then Chief Minster. Wherever the then Chief Minister went and talked to the software engineers,
he told them: "Ramalinga Raju is the ideal. You take his life as ideal. Everybody should become like Ramalinga Raju." That was the
type of relation they had. We were also thinking that he was a big man, he was there in the 'Fortune 500 Companies.' Their sister
concern was coming and quoting for various contracts, like they had guoted in Guajarat, they had quoted in Bengal, and they are doing
works in QOrissa. They are doing works in the entire country....(Interruptions) But that is not accountable for you. Only in Andhra
Pradesh, they should not do any work...(Inferruptions)

MR. SPEAKER: What s this happening?

SHRI ARUNA KUMAR VUNDAVALLI : Sir, he has spoken in Telugu. | have taken prior permission to talk in Telugu
also...(Interruptions)

MR. SPEAKER: Think of us, please. It is not an Andhra Pradesh Assembly.
..(Inferruptions)
SHRIARUNA KUMAR VUNDAVALLI : Sir, he is questioning about one work, which was given on nomination.
MR. SPEAKER: That is not recorded here. He is a new Member and he has been inspired by Mr. Yerrannaidu to speak while seated!

...(Interruptions)

SHRIARUNA KUMAR VUNDAVALLI : Sir,on7 th January, 2009, the confidence of the investors was shaken by the statement of Mr.
Ramalinga Raju. About 53,000 professionals are working in the Satyam Computers, and the company has operations in 50 countries.

When our Chief Minister was here in Vigyan Bhavan, New Delhi, attending the National Security Meeting, immediately he said CBCID
to inquire into it.[r83]

These people are questioning the CBCID. They do not know that even the attack on Bombay hotels by Pakistanis was immediately
inquired by the local police and CBCID. Even when the tallest man in this country is killed, the FIR has to be given to the SHO.
Somebody like IG or DG will not come. That is the procedure. Immediately, our State Chief Minister has asked the CBCID to inquire.
He spoke to Mr. Montek Singh Ahluwalia, Mr. Chidambaram and Mr. Prem Chand Gupta, and they gave a statement. Even though it

was a holiday on gth they immediately took this matter with them and gave the investigation to the Serious Fraud Investigation office.
They have arrived on a holiday, on the very next day to Hyderabad, and they have started inquiring.

This man went and courted arrest. He went to the office and said, please arrest me. In the Telugu Desam's own pamphlet,
which | told you just now about the Rs.1,800 crore issue, it has come-look at the life he is leading; such a man having a swimming
pool in his house, a man having a theatre in his house, is now on floor. He is given 200 grams of rice and 10 grams of pickle. This is
all coming in all the newspapers.



These people say 7-star facilities and 9-star facilities are given. | do not understand this. Who can give? If they are being given 7-star
facilities, why should he go to the court and say, | am an income tax assessee; please give me 'B' class. He went to the court and
asked the court to give 'B' class. These are all some sorts of rumour. They have nothing now.

Now, to face us in Andhra Pradesh, they have no face. ltis because we are giving all sorts of things to the poorest of the poor in
the State, which never happened in any other State in the country. We have given rice at Rs.2 a kilogram. Sir, | am telling you for your
information....(Inferruptions) Wait a minute. No, you should have patience.

MR. SPEAKER: No Member is required to speak according to your wishes.
...(Interruptions)
SHRIVIJAYENDRA PAL SINGH : You had stopped me immediately. Are you going to stop him?
MR. SPEAKER: Yes, | will stop him. ltis because he has the time. You did not have the time. That is why, | stopped you.
SHRIARUNA KUMAR VUNDAVALLI : My time is being interrupted....(Interruptions) | am sorry, Sir.

Sir, | will give you one example for your information. Out of a total 2,01,00,000 pensions that are being given for the widows, old
people and physically handicapped, 70,00,000 pensions are given in Andhra Pradesh alone.

MR. SPEAKER: Come to Satyam.

SHRIARUNA KUMAR VUNDAVALLI : The rest of India is giving 1,31,00,000.
MR. SPEAKER: Now, Shri Devendra Prasad Yadav.

SHRIARUNA KUMAR VUNDAVALLI: Sir, all the time is eaten away.

MR. SPEAKER: | know that.

SHRIARUNA KUMAR VUNDAVALLI: | got the chance after a long time. You have allowed me to come here and talk. Please give me
five minutes and | will conclude in five minutes.

MR. SPEAKER: It should have come one day earlier also.
You finish it. Yes, | have got another five Members to speak.

SHRIARUNA KUMAR VUNDAVALLI : Sir, just now Rupchand Pal ji has left. But they do not know. He was making all the charges
against the Government and all that. This has become a habit. | like Communists very much for their simple living and sincerity towards
their cause.

MR. SPEAKER: Do you also like the expelled ones?
..(Inferruptions)

SHRI ARUNA KUMAR VUNDAVALLI : But in 2004, they had issued a book, saying ' Babu Zamaana Avineeti Khazana', that is,
‘Babu's ruling full of corruption'. In that they said, Rs.12,926 crore worth of corruption has taken place in Andhra Pradesh. That is the
reason, we are leaving Babu and joining Congress. They came with us. Somehow, we failed and we could not continue. Now, they say
we are corrupt and they are joining Babu again. So, people like Rupchand Pal, who have a big image, should control this. When
Rs.12,926 crore was misused or eaten by someone, why should we be in politics at all? If you just make an acquisition, then leave it
and forget it for our political convenience, then this is not good. | cannot expect this from a tall man like Shri Rupchand Pal. He is a
sincere Communist.

MR. SPEAKER: You have inspired him to come here.

SHRI ARUNA KUMAR VUNDAVALLI : Rupchand Pal ji, | was telling that you should take the task. You have taken up Satyam
Computers. You said, CBI is not doing. Nobody is doing. You should make everybody do. Do not do like you did in 2004. You are
making an accusation that Rs.12,926 crore is eaten by Babu and that is the reason you are leaving Babu. You left Babu and also the
issue of Rs.12,926 crore. How can you do it? Being such a tall man, a Communist man, you fight for the people, | wish you took it to a
logical end.

MR. SPEAKER: What can he do? He has to do.



SHRI ARUNA KUMAR VUNDAVALLL: Actually, you tell us what has happened now. What has happened that the Government has
immediately responded that he is injail and no bail is given to him? All his properties are attached.

SHRIRUPCHAND PAL : The people will tell this.
SHRIARUNA KUMAR VUNDAVALLI : 1did not hear what he said. Sir, you tell me.
MR. SPEAKER: He said: "The people will tell that."

SHRIARUNA KUMAR VUNDAVALLI ): That is how, we are cheating the people. No, if people can tell, then why are we sitting here?
Let them count themselves. Why should we come and sit here?

MR. SPEAKER: Only thing is what the people will tell.

SHRIARUNA KUMAR VUNDAVALLI : What will the people tell? What do they know?[m84]
You yourself do not know that your own party has given Rs. 12,926 crore ...(Interruptions)
MR. SPEAKER: Do not question the people's right.

SHRI ARUNA KUMAR VUNDAVALLI : You yourself do not know that your own party ..( Inferruptions) sitting next to you
...(Interruptions)

MR. SPEAKER: Do not record anything said without my permission.
(Interruptions) &€\*

MR. SPEAKER: Although it is last but one day, | will continue to protest against Members speaking while sitting and addressing the
House. This is most condemnable.

..(Inferruptions)

SHRIARUNA KUMAR VUNDAVALLL: Please give me last one minute. ...(Interruptions)

*Not recorded
MR. SPEAKER: It is better if this is really the last minute.
..(Inferruptions)

SHRIARUNA KUMAR VUNDAVALLI: Sir, these are all the books they have printed and distributed. You might have got it. This is like
a Perry Mason's book. ltis titted Bad and Ugly. ...(Interruptions)

MR. SPEAKER: What is it?
...(Interruptions)

SHRI ARUNA KUMAR VUNDAVALLI : Sir, it is written on Rajasekhar Reddy, all corruption charges. ...( Interruptions) They got all
these papers from the RoC. What will people know? Where is Shri Rupchand Pal? ...(Inferruptions) What will people know with this
RoC paper? We have to explain and we have to tell them. On all these things, they have made charges, which were published in their
papers in 2005, in 2006, in 2007 and in 2008. They make a book just before elections and bring it.

I want to put this before you. If there is any offence, if there is anybody suspect of an offence that is being committed which is
punishable under the law, he should bring it to the notice of the authorities, failing which he is culpable under sections 202 and 120 of
the IPC. These people, who have published this book, are punishable under sections 202 and 120 and they cannot escape of it.

A Ao TG AeT (SHRNG) : HEART A, 3 A1 €T TG 01T S Y UeIaG, ol Gl § 9 Soeioy Vst 193 3 gl JHTchr
SIS ¥ S HH Sl 36T

HIH FGeX BTl SN & 937 FRURC HIeTeT &1 S 2 Sl BT T AT 9T gl & & Ageaqor 3768 Vel & 588
STREET YT 9T | Tg AT fAST &7 3 Ao 1S9 1 & TSR Ta1 i, Sfoh AR IeTaer R Y ST FHHT
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HAQICY, SHH U B8 §1 Ugel FI €T FI W oNfaiU, Ygel Sl b1 Gér o, da JgT ST et 8, AR I1g gRem| S
g Fgll HIETel g3 2, T SAISe AIfordie FAE o SHH! S A | 360 FAG & ST F 360 e H1 IR H arlr o,
Sofept 8T SoR3TETST X oM 1| 39 3N T wTer T | ferady Ay 7 S IR Ay o, 3q AR W T aww|
39 Hiere ¥ 9N ST T W G e TR Il 388 s Sufaat f ofy qf gfaar & A g

TIH FYRX & qF A, TFr =ell 1y g, §9 <0 IIel S 3N 3T AT T o o =relr &, . Jfelame g gant
7 B9IX 136 SIS TUT & HICTell fhal T1-7| ST AETH 91 AR &, 37eh SemseT 13 gl 600 S T 3§ W] Sl &
61, 37 Ol ¥ 3H HUAl & 53 FoIR FHAARAT 1 AT ool JFRAT 81 1| H FgaTr Agar § & 39 wierer 1 o
Hzﬁma‘iwg&mmmmﬁﬁiﬂwaﬁﬁgﬂm@mmmsﬁgﬁaﬁra@mwﬁmmmmm
a3l FIAT o TSI I 7 §A 136 RIS AT W, FY HUeA ¥ 9§ 2008 37 ST 7 & ew@rr 4| [pss)

17.00 hrs.[N86]

FFGAT Y el Ffee T e 7,281 HUS TG F ST A & AT| GET Tl 7 DoiiarsT ek Hl JoF 321 I3 T HI FfT
5361 IS T @R TT| AT ST & €T H 376 FUS FII $T AT 31 @S 71| Fo9el & B o 1230 05 9 &
&IERY, T T TSRY 8 TR ST ok Iram| S8 gt A TeRIT et o2 I AR 7 & W Seord §| FAT F37 A1 werer g
m,aﬁmmsﬁam%q@tﬁsﬁmaﬁhﬁmﬁﬁmmm@aa‘-‘fu‘gmmmﬁﬁ?a'gmm
Y IET UT| T Ig oF Al TET U7 Ferdell & fpdla-fohdld, I TR 1 [AGeTSh TAT Jall § 3R Jall FHFaal o HIed 97 g,
e AT | TEH SHHR Z7AAAS S @1 Tg AN S JAGaY o 3o AR I8 AT 61| Tal FI ARl el g,
FI BT ATATE & o7 T B, wisaw ARAES 1 o & Sl §1...(cgaue)

MR. SPEAKER: Mr. Yadav, your time to speak is over.
A &% GG A1Eq : FT §ART AT 3N g1 311 §7...(STaHA)
TR AT : I T & 19 & AT I[S7 o Al
A &Aes THIG ATGT : FeId, FIAT H EIcTel & IR A Solet h [T FAT GTo1C |...(SITU)
HEART AR : BT & IR F doky & v ez off g1 &
A T YHIE Ired : Fgled, Tg A 193 & Il ol 1 H 3oy Rerdee el §l...(cFatd
MR. SPEAKER: Very well, | would like to give you one more minute to speak.
..(Interruptions)
AN Ao TG AGT : HIH 0N o i T &, T Sl 921 h@rers) ¥ .. (caae=)
IETRT FRIGY : RS F IR F Ao & fow A% asA w B 7 G srar, #ARTe w) B s gl
a€|(caadyr)
At v THIG AGT : OF ¢, STH sIUhAT of ford g 31 3G o g, & 3HTId RN HT TTeled X & ...(CTIUA)
MR. SPEAKER: Very well, | would like to give you one more minute to speak.
a€! (Interruptions)
A T TG IIeT - UL HH HH § HH Ui Ao dicel & FHAT Qo0 ... (Tl
HETRT ARG : 39 & A 7 39el a1 A HIf S|
CHEREL G
A W FAA Ied (IS : AT, Fo¢ I AT 1 FAT & QTAT|...(TGHI=)
MR. SPEAKER: Who are you?

...(Interruptions)



AN e TG ST : 3T ARleT,...(STIH)
MR. SPEAKER: Now, | am callous about your feelings.

...(Interruptions)

At v THIG AGT : IS STUHeH T Bict ot I TICTell 61 aIaT| S §IRI VA2t T HET 96 IR §,...(STGHIA)
et ARy : Uil 1 asH 8 o oTel araTl

4€)(TTH)
A A% YHIE WG : QAN A1 Y @ A2 37 Hierel W AN W@ & v SieR sglispied &1 i 1 of s el
AMET| I T fAge i fear &, sufaw s # el a1 Fofchos M| 3 oRE & Hierel I JeRgRd w761 81, 38 v
IHR FA-FAN HSH 33T QY ¢, 3 T H ol AR 31T HRURE Tdetd WH3fEar 3R RIS HFeR0T S 77, | g8 /e
WRAReE o7 IR §| FHETA HHS & HAT A BT H o 8@ A A AT & S g1 | F sHR g AT g1 I S
AR &, 3k SR & ¥ gt Tear g o Sl I &, S aRRd &, U R T 98 HFAW el Y W # Ig TR el

BT &1 A 30 F FoT FE? T A S aRRE Horr g, T W AT § S @0 a7 H AR B| g3 & A, a5 A
TSAAIT & 3 HAYT I Fellod H AR & | IS] TATCRT TeheATs .. {33l ure cafed &l...(caaee)

MR. SPEAKER: Honesty does not depend upon degrees.
2 &A% YHIE 1&g : IFHT 330 &@ AU AR FH & AT (cTIHl)
IeTeT AReT « Y R g3

4€,(cFal=)

A WAex TEE ST : Al A go A FC| G FOHSHS Bl H GBA ek b Gl ol &, 38 3l gie
WS |...(STIYA)

HETRT FRGT : 3N Jhe oINS Tk Feiest 3 AT ol
a€,(caaure)

A v gHIE AeT : e Few AR 3T F g7 wgufa e fGFeeT & w0 79 ) doa 39t ofd # Far w0 o 3k
FNUNE ST 7 HUAT Saear HIAA [, s Berasd HNURE 0 GaRT A HFYeH &I Tless il Tas &
AR fomar arm| 3oy 93 SiTerTeT @t XaTs & FATAT el &7 & T gafeaquT 5. (gaus)

MR. SPEAKER: Mr. Yadav, please conclude your speech.
The next speaker is Shri Braja Kishore Tripathy.
...(Interruptions)

A &z YHIE e : SHIAT H Hgell TEAT § foh HRA & ARY I $H @ I HICTel dhofch | [N87] 7 SHIAT Fgel =g § o
ﬁﬂm@r%ﬂﬂi‘raﬁ1979ﬁmﬁ$§m?,mﬁﬁﬁmmmwwﬁmmﬂwmmm
SIS GUR T ) Afehet 36T g8 S Ve GUR T T &, 3 RIS cJaedl H 1§ JUR §H g1 3har 1 Fer HRoT
& o &R7 & SR-AR 58 RE o ot 81 16 6| I 1992 3 G Hgal el Ficegfc Eeral §31T|...(CaatH)

MR. SPEAKER: Now, only Shri Braja Kishore Tripathy's speech will be recorded.
(Interruptions) &€, *

MR. SPEAKER: Sorry. 3T9ehr ReaT T g af & &fT| Only Shri Braja Kishore Tripathy's speech will be recorded.
(Interruptions) &€\*

MR. SPEAKER: Shri Tripathy, the time earmarked for you is two minutes but | will give you five minutes.



(Interruptions) &€\*
MR. SPEAKER: Let the investigative agencies work properly. That is what is needed.

(Interruptions) &€} *

* Not recorded
MR. SPEAKER: Enough. No more. | am sorry to interrupt you but | have to do my duty.

A qqex THIG AET : HRICT, S T A2, STET HeIH FFICY HITTl S HT 93T FRUNE HieTell ¢l T8 &1 1 Bfd W
T 9T & Ig AR Aol 81T 7 e I8asT Sl Yefd Sl & | ST THIT HRAT 3deaaeen W o 9sar g1 I8 Y o
R gg=r &1 AT g, fAY Ao, araRangy 3R R e F fAae So9 A g1 39 Hierer ¥ el St i arg Al g ar
HRA Suferar S o ST &

HOH HFY & G T 0 TATHT Tsf GaRT 7,136 U5 T &M EieTell fordm arm 3N W W 7 F9ity foarmet &
13,600 I3 FIAT 39 TRAT| ST &I 7ol 38 GICTel H S8 FHell o 53 FAAR HAANRAT T HTST IUHRFAT &1 17|

FRICH, el HEISIAl «f 38 HeTel il 5o o] Huet & e o FReak /I ant 7 3, FAST AT 7ehe SR &l qal dol
& Q2T fohaT| Shelt o TToied 7136 I3 T fowrm Sit ot & ¥ 2008 # g Wi 7 @Ry IR el & Fel Fufeed & Hed
7281 T M7 & FH & & WA I BoATATST hlah hl Soid 321 FUS T A o 5631 Fg @1 -7 <A1T & 9 7 376
FS T IS I @S | U= & BT W 1230 &I Fr SeAeR (7o) o, 5 uram =)

AR, U & T g gsr 3nfe eerar g IR JAfFeT 3TdT = @M A FUr F B FFae ™R SR # FuEs
HEAT {lY, HYA A & HA, [Acd ATAT T F ST &1 377 T TRAr Hr AR T Hr h@redr ) =i 781 9187 Tg
&7 92T @I g IAT?

3R ST 3G 7 7761 Woll df AR HRURE STOTT # Sclell 57 TICTeN o761 Il [oTee] GOkl el & gT o fear|
ST AT T TET A? 37 BTl W FATRme 1@ & fow fSeier sqiiene @ siffe & S glelr anfew sifasr 3 38 ke #r
EeTer & JeRIgice gl 8T 3T [l THR I HhRIcHD e 3301 e |

*...." This part of the speech was laid on the Table.

HRIe, 37 YRI0T & Afdehdl, HRURC Iderd, TehiTear 3R HRIGRT REROT SR Fel X TRefeg o 3T §| huell AH & HAr
o HIVOT o & o 36 AT T ITgeTcll W Siier <hT ST o Sy Y oTél SR STReN| $§ ©yon dr 7 drée aar g1 & F &
T 81| TS o T IRRE 1 IR fRar 9 &R & Hae 93 AR FHIeA & 79T 7 el IR7T|

AR, TS| S doflel H AT ATl 380 F5 MY Toandt & AR R Frae fhw) a5 # 72 qeedr kv & &7 &
grecTse fnar o STafes areea 7 Ty AT T A B ¥ 3R sEe 99 e & 37 58 dierar & fAv §R T
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SHRI BRAJA KISHORE TRIPATHY (PURI): Hon. Speaker, Sir, the Satyam Computers scam is a very severe blow to the image of
India. Satyam scandal points to a dirty underbelly of India's corporate world and its regulatory and legal framework. This scam has
serious implications as it has brought out a system failure including collapse of corporate governance, unethical management
practices, fraudulent accounting, questionable ways of functioning of banks, failure of regulatory organizations, political-corporate
nexus, etc. The victims of this scam are the shareholders, a large number of employees of the company, the image of corporate India,
and India as a country itself.

Raju's revelation itself says that reserves of Rs.5,361 crore were shown as against the actuals of Rs.321 crore; non-existent interest
income of Rs.361 crore; recoverables of Rs.490 crore as against only a nominal such income; and unaccounted loans of Rs.1,200
crore against his shares. In all, inflated income of more than Rs.7,000 crore was reported in the accounts books. Raju had interestingly
stated that he had to resign as he was riding a tiger without knowing how to dismount it.

An inquiry has been conducted which has revealed that HDFC Bank and Bank of Baroda had confirmed forgery of Fixed Deposit
Receipts. SFIO has even confirmed forgery of FDs of Rs.1,733 crore of Bank of Baroda. Why have HDFC Bank and Bank of Baroda
not lodged any complaint against this forgery so far? The CFO of Satyam Computers was to submit Form 16 to SEBI in this regard
which was not done. Why has not SEBI taken any action so far? Why did SEBI agree to buy back the open offer made by Satyam
Computers without the approval of its shareholders?

It is now established that Satyam Computers was holding deposits of Rs.3,309 crore as on 318t March, 2007. Where did they vanish

subsequently? The SFIO is to submit its report in this matter by 13th April, 2009. With the elections coming soon, will it be able to do
that in time or will it ask for extension of time?

There are ample indications that all efforts are being made to hush up the case and to save the key political players involved in the
scam. Allegations against Raju are: diversion of funds, money-laundering, foreign exchange manipulation, insider trading, criminal
breach of trust, income tax violation, round-tripping of ill-gotten wealth etc. These are the allegations against him.[KMR88]

Satyam scandal is not just about greed, corporate governance and auditors but also about quicker and more punitive indictments
under the existing laws. Satyam fiasco emphasis is the need for stronger corporate governance, which we are lacking. The incident
ike Satyam collapsing under the weight of a Rs.10,000 crore fraud to bring out the horrendous regulatory failure in corporate
governance, not just in India but also inthe US as well. Satyam has registered both in India and the US.

The agencies caught sleeping on their jobs are overseas auditors, directors, company boards and stock exchanges. They were also
sleeping and they have not done anything in this case. Previously, they had not detected the fraud committed by Shri Raju. The
Satyam fraud has exposed the inadequacies in India's legal framework and regulatory system to tackle corporate wrongdoing of such
unprecedented dimension. If we want to clear up rather than simply wait for the next scandal to erupt. The Government have to do
something to rectify the legal system.

In the case of Satyam fraud, apart from the SFIO, SEBI and the Institute of Chartered Accountants of India are investigating in different
ways and in different dimensions of the scam which are bound to overlap with one another. So, the entire case is not given to one
organisation. The Government has given different jobs to different organisations, which would overlap. Naturally, there would be no
case in the last.

Mostly we have given this serious fraud case to the Serious Fraud Investigation Office. The record of the SFIO is not good in
prosecuting corporate frauds. The record of the SFIO hardly inspires confidence. The lengthy legal processes have raised a question
mark about the SFIO's effectiveness in bringing prosecution to its legal conclusion.

MR. SPEAKER: No more. | am sorry. You have made very good points.



...(Interruptions)
SHRIBRAJA KISHORE TRIPATHY : So far, they have not made any successful effort during this period in the corporate fraud.
MR. SPEAKER: You have exceeded your time three times.

...(Inferruptions)

SHRIBRAJA KISHORE TRIPATHY: Thus, there is much to be said in favour of creating an effective legal and regulatory environment
for successful prevention and prosecution of corporate frauds.

MR. SPEAKER: Shri Sudhakar Reddy's speech to be recorded.
(Interruptions) &€,*
SHRIBRAJA KISHORE TRIPATHY: Lastlya€].
MR. SPEAKER: Genuine last!
..(Inferruptions)

SHRI BRAJA KISHORE TRIPATHY: Otherwise, Harshad Mehta, Enron and the present Satyam case will go on. What the Government
is doing? ...(Interruptions)

MR. SPEAKER: No more.
...(Interruptions)
MR. SPEAKER: | am sorry.

...(Interruptions)

*Not recorded
MR. SPEAKER: Shri Sudhakar Reddy - you have two minutes time. | will give you five minutes.
..(Interruptions)

SHRIBRAJA KISHORE TRIPATHY (PURI): Iwould like to know from the Government as to what action they are contemplating to take
against this case and to have a legal framework so that in future such frauds do not occur.

1714 hours

SHRI SURAVARAM SUDHAKAR REDDY (NALGONDA): Shri Rupchand Pal has given in detail about the Satyam's scandal. | do not
want to go into the details of the whole scam. Iwould like to put a few questions. Why the regulatory mechanism failed to detect such a
huge fraud resulting in huge losses to shareholders and caused shake of confidence of investors throughout the world? What is the
role of the auditors in this fraud? It has not come to the notice very suddenly. For quite some time, this type of fraud was going on and
the way the fraud has been exposed, it is clear that the auditors cooperated with the organization. Otherwise, it is not possible to
continue it for such a long time. There is another regulatory mechanism that is called the Independent Directors, who are supposed to
be 50 per cent in each of these institutes. [s89]

None of these Independent Directors could do anything. Something is wrong. These Independent Directors are almost in 16
such enterprises; | do not know how an Independent Director, who is the Director in some 15-16 companies, can manage these
things. Is it possible for him to spare any time? Why are you nominating them for all these enterprises? These things are to be taken
into consideration by the Ministry of Company Affairs.

The Ministry of Company Affairs should see why, after Ketan Parekh and Harshad Mehta episodes, a proper regulatory mechanism
could not be brought forward, to check this type of scams? Naturally, the Ministry itself will be held responsible for this.

My friend, Shri Aruna Kumar was telling that these allegations are intended politically. It is absolutely not political, but at the same time,
| would like to say that the role of the State Government is also unfortunately not good in this whole scam. Satyam Computer has
started hundreds of new organizations, new companies, in which his two sons were also promoters. The Maytas was given Rs.38,000



crore worth works in AP. Maybe, several others can be given like that.

MR. SPEAKER: Please avoid taking the names or refer to persons who are not present.
SHRISURAVARAM SUDHAKAR REDDY: It is about the State Government.
SHRIKINJARAPU YERRANNAIDU : Sir, it is about the State Government.

MR. SPEAKER: If you question me, then | will not ask you to speak. It is a very bad habit. You are asking the Speaker. It does not
behove youl

SHRI SURAVARAM SUDHAKAR REDDY : | am not taking any particular name. | am particularly asking about one thing. It was
alleged that the Government is paying Rs.2 per kilo rice , and that is why, we are angry. We are not angry on that. We are angry for
only one thing — that is, this Rs.2 rice is given as 4 kg. per person, and Rs.38,000 crore is given to Satyam. That is our allegation. Why
are you doing this? You are trying to help the corporate houses. And when we are asking for a proper inquiry on this, it is said that it is
a political vendetta. It is not a political vendetta. Please conduct a proper inquiry.

It is not we, from the Opposition side, who said that that Satyam is being defended. The former Chairman of SEBI said that Satyam's
Ramalinga Raju was not allowed to be questioned by SEBI and he is taken into 'protective custody' of the Government of AP. It is not
our allegation; it is the allegation of SEBI. It is the CBI which says that they are not getting cooperation. Naturally at this juncture, we
demand that the Government at the Centre should take proper steps.

On this occasion, | would like to say that | raised the issue of Swiss Bank accounts earlier also. Unfortunately the Minister said that only
two days back it has come. But 20 days back | have written a letter to the Prime Minister and the Finance Minister. Unfortunately, our
Prime Minister is not well and | understand that he may not be able to reply. It has come in the Press — US $ 1456 billion is supposed
to be in the Swiss Banks. We are asking whether Ramalinga Raju has diverted his money to purchase lands for Rs.7,000 crore or he
invested in Swiss Bank? Not only Ramalinga Raju, but many other such corporate people, the corrupt political leaders, the corrupt
officials of India are all having the moneys in the Swiss Banks. Why does the Government feel shy to respond on these things? We
demand, on this occasion, that the Government should respond and they should take action and that this money which belongs to the
people of this country, should be brought back and those who did not pay the tax and tried to put the money in the Swiss Bank should
be booked and arrested. Only with such an action, it will be possible to find out who are the people who are betraying the nation.

On Satyam fraud, | feel that the role of the Government of India is not satisfactory. It is a question of creating confidence once again, in
the international investors. So, | would like the Government of India, to take all steps not only on Satyam Computers, but also on other
scams that are coming up in AP, particularly the irregularities in setting up several companies &€} and others are involved.

MR. SPEAKER: No. No. That will be omitted. That is omitted. This is not the way. Do not misuse the floor of this House.
MR. SPEAKER: Your Party has got only one minute left but | will give you five minutes to speak.

SHRIKINJARAPU YERRANNAIDU : Sir, this is the most important discussion. Please give me another five minutes.
MR. SPEAKER: You may start your speech. | will see if you speak something relevant.

SHRI KINJARAPU YERRANNAIDU : Mr. Speaker, Sir, my colleagues, Shri Rupchand Pal, Shri ‘Mathakardgeddy and others have
explained about the Satyam Computer scam. The main architect behind this scam is the *

MR. SPEAKER: | am sorry. It will be deleted.

SHRI KINJARAPU YERRANNAIDU : | will prove it...(Inferruptions) Andhra Pradesh Chief Minister is also the constitutional
head....(Interruptions)

MR. SPEAKER: You may prove it before the investigating agency not in the House. | do not mind. Let them be hanged.
SHRIKINJARAPU YERRANNAIDU : Mr. Speaker, Sir, he has admitted....(Inferruptions)
MR. SPEAKER: Shri Athawale, | will call you.

SHRI KINJARAPU YERRANNAIDU: Satyam Computers has formed two subsidiaries; Maytas Infra and Maytas Property. Till 2004 the
Maytas Infra had works worth only Rs.200 crore. Since the inception of Maytas Infra, in the last four and half a years the Government of
Andhra Pradesh awarded Rs.38,000 crore including, ports, metro rail and other irrigation projects. The Government of Andhra
Pradesh has awarded to the Maytas Infra 3,800 acres of the Government land. He has created 365 subsidiary companies but the
Government has no knowledge. The regulatory authorities have no knowledge. How can he start all these companies without the



knowledge of the regulatory authorities? The State Government is keeping quiet on this. Though the Union Minister had given direction
not to register the sale of land of Maytas Infra, even though*

MR. SPEAKER: This is to be deleted.

SHRI KINJARAPU
YERRANNAIDU : | can show that transactions are going on in Andhra Pradesh. Is it not the violation of the direction given by the Union
Government?

* Not recorded

MR. SPEAKER: Do not make any allegation against any person not present in the House.
SHRIKINJARAPU YERRANNAIDU : Sir, the Government of India should answer this.

Secondly, a€}*in fact he is the Congress leader...(Inferruptions)

MR. SPEAKER: Do not mention the name. It is expunged. You cannot name a person in the House.
SHRIKINJARAPU YERRANNAIDU : He is an ordinary person.

MR. SPEAKER: | am following the rules. | am not laying down anything new.

SHRI KINJARAPU YERRANNAIDU : Sir, illegally the amount is transferred to benami companies. Satyam Computers and its other
subsidiaries purchased 6000 acres of land and the amount is transferred through his benami companies to other companies. This
has been revealed in the Inquiry. A lot of works were awarded by the State Government. Favours were given to the Satyam Computers
and its subsidiaries through hawala, through Mauritius route and routed through * (Inferruptions)

MR. SPEAKER: Delete that name.

SHRIKINJARAPU YERRANNAIDU : Even *...(Interruptions)

MR. SPEAKER: All this is deleted.

SHRIKINJARAPU YERRANNAIDU ): Sir, these are companies owned by different persons. What is wrong in it?

MR. SPEAKER: Rules do not permit it. This is the only wrong thing.

SHRIKINJARAPU YERRANNAIDU : *how did they get all the hawala money into this company should be inquired...(Interruptions)

MR. SPEAKER: The names may
be deleted. This is the trouble. You are too near the election.

* Not recorded

SHRI KINJARAPU YERRANNAIDU : This should be inquired by the Ministry. We have already submitted a Memorandum to the
Minister....(Interruptions)

MR. SPEAKER: You can very well mention all the matters without naming any person. That is what | am requesting you. But you are
deliberately doing that and, therefore, those names will be deleted.

SHRIKINJARAPU YERRANNAIDU : | have mentioned *...(Inferruptions)

MR. SPEAKER: What are you saying?

SHRIB. VINOD KUMAR (HANAMKONDA): There is nothing wrong in the names.
MR. SPEAKER: You have become an expert!

SHRI KINJARAPU YERRANNAIDU: Sir, favours have been given by the Andhra Pradesh Government to the Satyam Computers
Limited and the Hawala money was routed through these companies. In the year 2004 these companies had shown property worth
only Rs.41 lakh in the income tax records.[R90]

[R91

How did they get properties worth Rs.10,000 crore? That is why, the Minister should inguire into it and take necessary action.



Even my colleague, Shri Arun Kumar, pointed out the name of 4€'*

MR. SPEAKER: The name will be deleted.

*Not recorded
SHRIKINJARAPU YERRANNAIDU : So, | am requesting the Government of India to appoint a sitting judge of the Supreme Court. We
have no faith in CBI. Recently, the Supreme Court has passed strictures against CBl in the &€, * versus Government of India case.

MR. SPEAKER: Delete the name.

SHRIKINJARAPU YERRANNAIDU: That is why, the truth should come out. The truth will come out if you appoint a sitting judge of the
Supreme Court. You inquire into all the allegations leveled against * and his son and 4€] *and his son also.

MR. SPEAKER: All names will be deleted.

SHRI KINJARAPU YERRANNAIDU : Sir, this is a politics-corporate nexus fraud. This is simply a &€} *fraud. That is why, people are
very anxious and the Government of India should inquire into these matters so that truth could come out.

MR. SPEAKER: | agree with your last sentence fully that there should be a proper investigation, truth should come out and action
should be taken. Therefore, why are you getting angry?

Now Shri Vinod Kumar to speak. Although your time is half-a-minute, | will give you five minutes.

SHRI B. VINOD KUMAR (HANAMKONDA): Sir, earlier speakers have dwelt upon the issue at feNgihre€bedbdn. Union Minister for
Corporate Affairs, Shri Prem Chand Gupta, made a statement immediately after the scam that there is possibly diversion of money
from the Satyam Computers. It is a fact. Ramalinga Raju and the corporate sector, particularly, Satyam Computers had deviated from
the IT sector and it has entered into the real estate and the civil contracts line which was allured by the temptation for making quick and
easy money. It has become the guiding principle of our present State Government.

Satyam Computers' earnings were diverted for the acquisition of lands. Maytas Infra and Maytas Properties are the two sister
concerns of the Satyam Computers. This group had acquired thousands of acres of land in Telengana region, that is, in and around
Hyderabad by displacing poor farmers who were eking their livelihood by doing agriculture. These two sister concermns whose annual
turn over was not beyond Rs.200 crore in the year 2004, are now awarded contracts worth Rs.38,000 crore by the State Government.
This is nothing but to make quick money the State Government had encouraged such corporate sector which, in fact, had deviated
from their original motto. As the real estate bubble had busted, Raju could not rotate the money and was unable to meet the financial
commitments made to the persons who favoured him in acquiring such huge lands in the Telengana region.

I would like to say that there should be an inquiry at length not only of the Satyam Computers but also the other companies who were
awarded huge contracts in my State. | would like to bring to the notice of the hon. Minister that all those companies come under
corporate sector. They are registered under the Companies Act. There is huge fudging in their accounts and balance sheet. Today we

are discussing Satyam Computers and in the near future, maybe in the 15 Lok Sabha, we may have to discuss more and more
companies.[R92]

R93

Such is the extent of corruption in my State which had encouraged the corporate sector. | would like to conclude by saying that
the elections are due and | do not think that the investigating agencies may take the matter very seriously and enquire into the matter. |
would like to request the hon. Minister to ensure an uninterrupted, objective and timely probe in the matter. If there is some interruption,
then they would again fudge so many other accounts and the culprit may not be booked. | would like to know from the Government as
to what they propose to do to prevent such scams in the near future.

MR. SPEAKER: Thank you very much for your kind co-operation.

Shri K.S. Rao. Your party has 70 minutes left.

SHRIK.S. RAO (ELURU): Sir, thank you. It is a very serious issue to be discussed in the Lok Sabha. But unfortunately, the issue has
come to light only when the culprit himself has confessed it. It is not that it has been a discovery by some Government agency. Had he
not disclosed it himself, | do not think the opportunity for discussion on this issue would have come now.

Sir, when | went into the details, | found that apart from the Chairman, the Managing Director and other responsible persons of Satyam
Computers, M/s Pricewater Coopers, the auditors of the company are equally responsible. One can understand over-valuation and



under-valuation of property, but here in this particular case the balance-sheet shows thousands of crores of rupees as fixed deposits
in banks and in other institutions. This was to be verified by the auditor. It is real surprise and a shock that if an auditor were not to
check about the fixed deposits lying in a bank for years together. Here, instead of going into the details of the technical aspect,
unfortunately my friends are trying to take political advantage out of it.

Shri Rupchand Pal is a very learned and a very experienced Member and everything is good about him. He was trying to find fault with
the Chief Minister and the present Government. Does he think that the Chief Minister would have wanted such a big institution, the
fourth largest company in the world, to commit a fraud and bring a bad name to itself? Whatever kind of a person he could be but he
certainly would not have expected this kind of a thing to happen. Every Government, either the NDA Government or the TDP
Government, have encouraged Satyam Computers. | do not want to attribute any motive to anyone. If any Indian corporate sector were
to gain the status of being the number four in the world and were growing in leaps and bounds and acquired a wealth of two billon
dollars in a span of 20 years, any Government would encourage such a company unless they know that there is something wrong with
that company. Till recently nothing came out against this company. Every Government has encouraged it and many Members also
have given instances of it. They all mentioned how the American President gave precedence to Satyam Computers over Ratan Tata.
He was given the top priority. This kind of an importance was given to him. He had a reputation built around him and also the company
had a reputation all over the world. Officers in the Income Tax Department, in the banks, in the Reserve Bank, in lending institutions
and even customers were aware of the reputation of the company as well as the person. Who knew that he was inflating the business,
the revenue, the profit? It is there on record. Actually, M/s Pricewater Coopers could have brought all these things to light long time
back. [R94]

it may be that a regulator could have brought it back. You are abusing.....(Interruptions) My colleague was blaming everybody
including the Reserve Bank of India. How is the Reserve Bank connected with the fraud that has occurred which has to be shown by
auditor or which has to be done by the Auditors Association? |am talking about the Pricewaterhouse Coopers. So, there is no point in
blaming everyone in this situation. Let us think in what manner we should evolve a system. It is not merely the party or the Government
which is responsible for it. It is the system that should be built and monitored. We should see whether the system that is built is proper,
whether it is monitored with total integrity and character. If not, we should think in terms of at least improving upon the system. We
should all discuss about it and improve the system so that it will not repeat. Somebody says that he is responsible. The other one says
that he is responsible. All of them have said that it is going on since 2002. When it has been going on since 2002, all of us have kept
quiet. And now, when the culprit has disclosed it, we are pursuing it.

My humble suggestion today is, instead of making allegations over one another, | am of the opinion that we must build a system in
such a manner that at every stage, a fraud that is being committed must come to light and transparency must be built in the system. |
agree with all my colleagues that this has tarnished the image of the Indian corporate sector, more particularly the companies of
Hyderabad and the whole of Andhra Pradesh. | really could not understand that Ramalinga has also done this. Having gone to that
stage, a few thousands of crores of rupees would not have made much difference for him. Possibly, the circumstances in which he
could not come up or with a view that he wanted to become number one in the [T sector, he must have shown increased revenues
without real revenue, increased profits without real profit and thereby, share values were going up and all those things. As somebody
said, because there was a real situation in Hyderabad in making money in real estate overnight, he might have resorted to purchasing
of a lot of land and trying to make that gap. | could visualize it.

On 23 December, when he proposed to take over Maytas Infra and Maytas Properties, he might have thought that he can
transfer all those 17,000 acres or 7000 acres which is lying with Maytas Properties to become property of Satyam Computers without
really transferring the deposits to them. A fictitious deposit of thousands of crores of rupees lying in the bank, he could not have given
it to Maytas because there is no money. So, obviously it could have been a paper transfer of the fictitious deposit, that was shown in
the balancesheet of Satyam Computers, to Maytas so that the property will come to them. That means, it is obviously visible that he
wanted to rectify his mistake in that regard. But then the system did not permit. The foreign investors who are also involved and who
are not aware of all these intricacies are blown out of proportions. Naturally, it failed. That is the reason why all this has happened but it
is detrimental to the interests of the country and everyone of us. There are no two opinions about it.

All of us must unite and think in terms of improving the system. Attributing motives to the State Government and the Central
Government will not help. Is there any instance where any Chief Minister has acted instantaneously and immediately booked a case?
Has anyone asked the CID to investigate into the case? Not being in Hyderabad, but even by being inDelhi, he ordered it
immediately. He did not even wait for an hour. Similarly, the Minister for Corporate Affairs of the Government of India has asked
overnight, on a holiday, the Registrar of Companies to go into the details and take action. In such a situation, instead of once again
making such a big company a zero today, let us all think in terms of how to save the lives of 53,000 people who are working there.
They are not just normal human beings but they are accepted as experts in the international area and their services are being sought
by 500 companies in the world over. All of us know that UK, Germany and Japan have all asked those engineers to come and
work[U95] in their countries.
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So, in that background, | would request the hon. Minister not to surrender this company or make a distress sale of this company
and put the lives of all the 53,000 expert engineers on the roads. So, let the investigation be more quick, more deep and more
transparent. Assess the values of all the properties of this company world over and not just in this country. The real value of those
assets might be more than what is shown in the books and much of the loss could have been covered. If necessary, we can even
suggest to all the 53,000 employees to voluntarily take less salaries, work beyond working hours and see that this company is saved
so that this loss also could be recovered in no time. They are such experts in their field. Newspapers, magazines, export companies
have said that the services that are being rendered by the Satyam Company were exclusive. They are very competent, very
knowledgeable and very special. Many of these companies have asked only this company to serve them. So, in this background, |
would request the hon. Minister to hasten the investigation and find out a way how this company can be saved and not to resort to
distress sale. Many people are trying to take away the company with the present market share value. It is not necessary. It will certainly
bounce back. It does not need to be done with the existing management. He has already superseded the Board. He can, after
thorough investigation, put that into the hands of another Indian corporate sector, which has proven background, proven history so that
the lives of the people and the reputation of the country could be restored. Today it was misunderstood by many of the multi-nationals
that the Indian company sector is not fair, is not transparent. Simply because one company has done it, all the companies should not
be disrespected or under-estimated in this country. The hon. Minister can refurbish and bring back the image of the Indian corporate
sector. As he has taken action immediately, similarly he must, if necessary, put some more people with proven integrity to go into the
details. Different auditors, with proven integrity, could be appointed, as demanded by our colleagues, and then go in details and then
find ways as to how to save this company, how to save the reputation of the Indian corporate sector, how not to throw those 53,000
engineers on the roads and utilise their services properly.

My humble request to all my colleagues also is that, please do not resort to making allegations against somebody and please do not
pass on the message to outside the country also that not only the corporate sector but also the Indian politicians are like this. Let us
not pass on such an image to the outside world. There may be some people who have committed mistakes, there may be some
people who have less integrity. But among ourselves, let us think of how best to improve this company. But please do not pass on a
message to the outside world that all of them are like that, that all the companies are like that, all the politicians are like that.

With these words, my request to you would be to please think in terms of practically how best we can improve the situation, how we
can strengthen the regulators and how the auditing has to be improved. We have to think of what type of clauses and sections are to
be incorporated or what amendments are to be brought to the legislation, etc.

MR. SPEAKER: Shri Ramdas Athawale.
...(Interruptions)
MR. SPEAKER: Not to be recorded.
(Interruptions) &€}*
MR. SPEAKER: You have half a minute, but I will give you five minutes.
SHRIRAMDAS ATHAWALE (PANDHARPURY): Sir, give me ten minutes.

MR. SPEAKER: Do not bargain with the Chair. Please start.

* Not recorded
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MR. SPEAKER: Please do not take his name.

A THSH ST : T TG & S FET FHA &, 3eTehl AIRIF ITel 1 FUIE 3ot fagry arsrodr Sir i SRR & ar| 31 ot
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SAIECH FT Fehdle HR ET TATIRTS] T B1 Se9h A1 3 TH &, HIR Fopiel A hT I SeaTal &1 &1 3w
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TR0 & Tl ATl o ITTRT A1 T S [T 2T, 3T &) ReIa1E &1 A1 Segiey HART &Y 3T ¥ TWHER & gAN WA
T[T ST &1 e aTel St 39T 91ef & &, Fclora 3180 319 3ofehl 91El & oigl & | 379 T92e, 9Tef it o Ig HFHAT 3511 &1

MR. SPEAKER: | am with complete peace of mind.
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*SHRIRAMDAS ATHAWALE : This is further to the question | had raised in summer session of parliament on the alleged income tax
scam by a reputed company such as Satyam Computers Limited. | had demanded through inquiry by income tax department, which is
underway.

However, the other interesting part of the scam is the possibility of massive amount of insider trading/circular trading through
whole lot of benami accounts in the names of the promoters and their relatives. The attached report clearly mentions view of Deputy
Director-Investigations that what was revealed during the scarch process seemed mere tip of iceberg. There lay buried deep huge
mountain of scam, which | request you authority to dig out in the interest of investors.

The scam in brief'is as under. Deputy Director-Investigations. Aaykar Bhavan, Basheerbaug, Hyderabad found benami bank deposits worth Rs.
20 crores in various banks in and around Hyderabad without proper documents and with form 15-11 filled for non-deduction of TDS on the interest.
Finding this odd, IT officials traced fixed deposits to Satyam Promoters and their family members. On flrther investigation, the traced scam with wrong
doings in register of members which company officials hesitated to show during survey. In fact, IT officials were locked up in the room. IT officials saw a
possibility of massive manipulation in register of members through various benami accounts having frequent trading of shares, possibly insider trading and
profits from such trading findings its place in above benami fixed deposits. 1T officials had a feeling that promoter holding in the company through benami
holding could be more than those disclosed to various authorities.



Your mvestigation should specifically cover following areas:
Check register of members for the genuinity during the period indicated in the report. This is possibly year 1998 to year 2002. There is a strong
* ... * This part of the speech was laid on the Table.
possibility of benami holdings belonging to pronmoter and their family. Trace real owners.
Frequent trading pattern in benami holding can clearly suggest strong possibility of nsider trading, Please nvestigate n thorough detail.

Check whether actual holding of the promoter in the company is consistent with the figures disclosed with SEBI, various stock Exchanges and
various authorities.

Investigation may be extended to period prior to 1998, if so required

We request you to take the matter with the office of Deputy Director-Investigations, Aykar Bhavan, Basheerbaug range, Hyderabad for more
information. Mrs. Siripua Padmaja, Deputy Director-Investigations then, who also conducted above survey process may be contacted for all details and
evidence on the above matter. [ amsure that your office will do the needful in the interest of nvestors and oblige.

Please note my follow-up will continue in the Parliament on the above matter. Your timely investigation will help relevant authorities.

PROF. M. RAMADASS (PONDICHERRY): Mr. Speaker, Sir | agree with the views expressed by other hon. Members on the Satyam
scandal.

Sir, as the hon. Prime Minister of this country has said, this Satyam scandal is a blot on India's corporate image. It is quite
surprising that the system that is in place in India has not unraveled this kind of enveloping situation in the last few years.[a98]

It only shows that the system of corporate governance in the liberalisation period is not working. The lesson that the
Government of India should understand from this is that wherever the financial sector is given undue importance as compared to the
real sector, such kind of happenings are inevitable. This is what the experience of many of the developed countries also show. There
should always be a delicate balance between the real sector and the monetary sector or the financial sector so that you will be able to
monitor the system in a better way.

17.51 hrs (Shri Devendra Prasad Yadav in the Chair)

But, unfortunately, with the advent of the process of liberalisation, globalisation and the so-called LPG experiment in India, we
have given a free hand to the market especially to the financial market, the share market so that the people in the country can play with
the market sentiments, indulge in speculative trading activities, manipulate accounts and try to manage with the company officers and
Directors. Therefore, the Government should realise that the dependence of the economy on the share market, dependence of the
Government on the corporate world will always land us in this kind of a problem.

To my mind, the Satyam owners have come forward to accept their follies and failures and therefore we have been able to
discover it. There is no system in the country to know what is happening to the other countries or other companies. We only wish that
the Satyam Scam is the one and the only scam that is associated with the corporate world. But we have a feeling today that after
getting the report about the Satyam deal, we tend to have a feeling that there may be a large number of companies which are
committing this kind of a fraud on the public Capital of India. Therefore, we should give serious thought to this problem. We should
take severe action against those people who have committed this kind of a fraud. How could this fraud take place when there is a
Company Law, when there is an audit system and when there is the income-tax system and laws.? With all these things, this scandal
has come to the surface. That shows that all the people are in collusion or in nexus and they have brought this episode. It is shocking
to this country. Therefore, the Government should unravel the entire truth surrounding this scandal. It should take high level of penal
action against the guilty people, whoever has committed it. We should be able to formulate tougher company laws so that these things
do not happen. The Ministry of Company Affairs should not be simply satisfied with the framing of laws and regulations. But it should
also closely monitor the audited statement of various companies regularly and see whether the audited statements given by the
auditors are correct to the best of their knowledge and to the situation. Perhaps, had the system worked properly, the Satyam
Company mistake or the episode would not have recurred. Therefore, the Government should think on imaginative lines because on
the one hand we are catching up with the West with all the models, share-marketing experiences and all that. But, on the other hand,
these kinds of frauds are committed, these kinds of follies are committed and they go unchecked by the Governmental agencies. The
Government should seriously think whether the systemic failure should continue or we have to arrest the systemic failure and try to do
justice to the people and bring the guilty people to book. It should teach a less to the corporate world that this country does not depend
only on the corporate world; the real sector is important. They should be contributing to the real sector so that the problems of the



country can be solved in a better and amicable manner.
With these words, | conclude.
R99

SHRI M.P. VEERENDRA KUMAR ( CALICUT): Mr. Chairman, Sir, Satyam episode has brought discredit and insult to the country.
Many hon. Members have said that the practice of allowing the corporate world to plunder without putting any restrictions on them and
to think whatever they do is good for the country as a whole has led to this situation. It was happening for the last so many years and
not only Satyam but so many corporates are dictating the economy. We know what happened not only to our economy but also in the
whole world. Everybody has admitted that the Satyam scam is unprecedented. It involves thousands of crores of rupees and so many
people are involved init. So, it has to be probed thoroughly.

Sir, I do not want to blame any individuals or institutions, but there is something wrong with the entire system. Otherwise, how could
such a thing happen? How could Satyam plunder so much money? How could they cheat the entire system not only in India but also
outside our country? This is something very shameful.

Therefore, my party demands that there must be a thorough inquiry and all the culprits should be brought to book. The Government
should now open its eyes. When they talk of globalisation and corporatisation, they should realize the danger involved in allowing the
country to be dictated by the corporates. | think the Satyam scam should open the eyes of the Government in formulating the future
policies. So we demand a thorough inquiry in the whole scam.

* SHRIMATI JHANSI LAKSHMI BOTCHA (BOBBILI): Sir, the unfortunate revelations by Shri B. Ramalinga Raju (Raju). The then

Chairman of Satyam Computer Services Limited, on 7th January, 2009 have shaken the confidence of investors, particularly those in
Hyderabad, as Satyam was one of the largest software exporting companies in the country, enjoying the confidence of more than 60
Fortune 500 companies, employing about 53,000 professionals, having operations in more than 50 countries.

The Chief Minister of Andhra Pradesh was attending National security meeting in Vigyan Bhavan in New Delhi, when Raju
made the aforesaid revelations to the media. The CM, immediately upon knowing the revelations, ordered from New Delhi itself that
CB-CID conduct a preliminary enquiry and ensure that Raju who made a self confession was not let off the hook.

The CM, having noted that the most important and immediate requirement to safeguard the interests of the employees and
small investors, spoke personally to Dr. Montek Singh Ahluwalia requesting him to speak to the Prime Minister, who was indisposed
at that time, to take immediate steps to appoint a new Management team of eminent people who can give confidence both to the
employees and small investors. He followed it up with a letter to Dr. Montek Singh Ahluwalia, Prime Minsiter, Shri P. Chidambaram
and Shri Prem Chand Gupta. The CM's press conference in Delhi and his letter to PM were widely publicized and in fact there were
many who appreciated the quick action by the Chief Minister.

The Central Government also acted very

quickly. The officials of SEBI and Serious Fraud Investigation Office have arrived on the scene in Hyderabad on 8" January, 2009
despite that that day being holiday and straightaway started investigations not only into the affairs of Satyam but also of Eight other
group companies, which includes Maytas Infra and Maytas Properties. The CB-CID, based on preliminary investigations arrested
Raiju, his brother and CFO of

* Speech was laid on the Table.

Satyam on oth and 10t January, 2009 and have since then been conducting the enquiry under the scrutiny of the Courts. It is pertinent
to note that in an interview given by Shri K. Vijaya Rama Rao, a former Director of CBI, presently a senior member of TDP, to the

HINDU Newspaper on gth January, 2009 (punlished in Hyderabad edition on oth January, 2009) categorically said that it was too early
for the CBI to enter the picture. It was reported in the HINDU that " he favoured that statutory bodies like the SEBI and the Serious
Fraud Investigation Office conduct preliminary probe to pinpoint the areas where lapses had taken place as they had expertise on
issues relating to finance and audit procedures. Once the dimensions of the fraud were established, the Finance Ministry could hand
over the probe to the CBI".

In response to the request of the Chief Minister, the Central Government dismissed the Board of Satyam and replaced the
same by their nominees who are presently running the affairs of the company under direct supervision of the Central Government. In
fact, itis everybody's knowledge that during the first few days after the revelation, the Prime Minister himself was monitoring the entire
progress of Satyam case and its management. After the PM's admission into hospital for treatment, Mr. Pranab Mukherjee has been

monitoring the case. The State Government had no role to play after 7th January, 2009, that is, after handing over the case to CB-CID.



There is nothing more that any State Government could have done under the circumstances.

The Chief Minister during several of his Press conferences has clearly said that he will be only too happy if the CBI takes over
the case. He in fact wrote a D.O. Letter to Prime Minister on 28" January, 2009 that the State Government would be happy if the CBI
took over the case. The Chief Secretary of Andhra Pradesh wrote a letter on gth February, 2009 to Shri Madhukar Gupta, the Union

Home Secretary requesting that the CBI may take over the case. The CM once again wrote a letter to PM on oth February, 2009
requesting him to expedite the take-over of the case by CBI.

Despite this, it is absolutely shocking that the opposition political parties in the State somehow or the other want to take
political advantage of this most unfortunate incident. They have absolutely no concern for the 53,000 odd employees in the company.
They somehow expected that this company would collapse immediately and all the 53,000 employees will be on the road and naturally
their anger will be on the ruling Government both at the State and the Centre and that it will explode further with many other software
employees joining hands with the employees of Satyam; they expected that the global customers of Satyam will withdraw; they
expected all round chaos in the State. But unfortunately for them, due to deft handling by the Prime Minister, the company is running
smoothly; the salaries are being paid to the employees; the customers have not cancelled their contracts. The highly complicated
investigation by SEBI, Serious Fraud Investigation Office, Income tax authorities etc. is being carried out. The accounts of Satyam are
being recast by the Accountants and Auditors appointed by the newly constituted Board. The Board appointed Brahmayya & Co.
Charted Accountants as Internal Auditors. t may not be out of place to mention here that this Charted Accountants firm is very close to
the TDP leader Mr. Naidu. Mr. Devineni Seetaramaiah, the Chief partner of Brahmaiah & Co., Hyderabad is the mentor of Mr. Naidu
and is the only outside member of the NTR memorial trust.

Frustrated with these developments, what the opposition and some of their friends in the media are doing now is to thwart a
proper investigation in the fear that their links could come out. So raised a big hue and cry and put the blame on somebody else in the
hope of escaping from their roles. Because it is now handled by CB-CID, they are asking us why it is not given to CBI. If the enquiry is
handed over to CBI they would have had no qualms to say that nothing good can come out of this, as CBI is nothing but Congress
Bureau of Investigation and if this is handled by State CB-CID, they would say that the CM of the State is influencing the investigation.
The two-pronged strategy of the opposition is to thwart the investigation and to utilize this opportunity to malign the Government to the
extentthat itis possible.

Their other fear is that the investigation would inevitably lead to Naidu's links with Mr. Raju which are well known throughout the
State. In fact, Mr. Naidu was the benefactor of Mr. Raju. There was no occasion when Mr. Naidu did not take credit for the rise of Mr.
Raju. His links with Mr. Chandrababu Naidu are well known, as, when Mr. Bill Clinton visited Hyderabad in the year 2000, the only
person who was allowed to share the dias with the US president was Sri. B. Ramalinga Raju, inspite of the fact that there were many
eminent globally known entrepreneurs present among the gathering. Thus, Naidu and Raju had helped each other. As per a front page
news item published in the 'Decaan Chronicle', the leading English daily, in their edition on 27.1.2009, three companies viz Eelam
Investments, Fineith Investments and Grace Investments have each contributed a sum of Rs. 30 lakhs to NTR Memorial Trust, the
private charitable trust promoted and operated by Shri. Nara Chandrababau Naidu, President of Telugu Desam Party and his wife. All
the above companies are said to be the companies promoted/owned by Shri. B. Ramalinga Raju, Mr. Naidu has recently confessed
that the NTR-Trust did indeed accept these donations. In addition, Raju paid huge amounts to Naidu and his political party.

The 'Economic Times' has published two major news items one on 13th January and the other on 3oth January, 2009 that Mr.
Naidu with his clout in Delhi., has successfully scuttled enquiry into serious charges of insider trading and money laundering by the
promoters of Satyam by CBDT and SEBI in the years 2002 and 2003 despite the fact there was enough evidence on record. Indeed,
Shri. Ramdas Athwale, a Member of Parliament raised this issue on the floor of the Parliament in the year 2003. If only appropriate
action was taken at the time, needless to say, the present situation in Satyam would never have occurred. No wonder, Naidu does not
neither refute these statements nor filed a defamation case against that paper. Sir, | humbly appeal through you to save thousands of
employee's life. No doubt UPA Government could boost up thousands of [T people confidence.

THE MINISTER OF CORPORATE AFFAIRS (SHRI PREM CHAND GUPTA): Mr. Chairman, Sir, first of all, | would like to thank the
hon. Members Shri Rupchand Pal, Shri Vijayendra Pal Singh, Shri Aruna Kumar Vundavalli, Yourself, Shri Braja Kishore Tripathy, Shri
Suravaram Sudhakar Reddy, Shri Yerrannaidu, Shri Vinod Kumar, Shri K.S. Rao, Shri Ramdas Athawale, Prof. Ramadass Shri M.P.
Veerendra Kumar.

| am happy that some of them were my colleagues in the last Joint Parliamentary Committee on Stock Market Scam. Shri Rupchand
Pal and Shri Yerrannaidu were my colleagues in that Committee. There is no denial that what happened in Satyam was very
unfortunate and not only in India, but almost the world over, there was a question mark as to what has gone wrong with our system.

Sir, corporate frauds do happen and that cases of corruption do occur. You would remember that the present economic meltdown in



the United States is because of top level corporate frauds in the banking system and other brokering system there and most of the
Western countries. Even 150 years old banking and finance companies came down on their knees and the Government had to
intervene and support such blatant cases of misutilisation of funds and resources. Not only that, even the sovereign Governments
came into question. You would remember that the Government of lceland had to be bailed out. Otherwise, the entire system in that
country would have collapsed.

Sir, as | said earlier, what happened in Satyam is unfortunate. | am not trying to protect them or | am not saying that this is something
which we can allow to happen continuously or repeatedly.[R100

18.00 hrs

[r101]Sir, the main concemn was that our corporate sector and particularly, the IT companies who are engaged in very crucial
and strategic work for many of the sovereign countries — almost 175, Fortune 500 companies the world over — where in millions of
youth and youngsters are employed and this industry which earns almost 30 billion dollars annually for our country should not come into
question because of misdeed and greed of a particular person and a particular family.

So, our main concem was to ensure that the operations in Satyam do continue, otherwise, 53,000 employees would have been
on road. This would have an effect on not only these 53,000 employees, but this would also have a cascading effect to the extent which
cannot be imagined.

This is the same Satyam, when it was Satyam, most of the State Governments were competing with each other to invite them
to come to their States and set up the facilities. This is the same Mr. Raju who was declared [T man of the year. This is the same
Satyam which was awarded Gold Peacock Corporate Governance Award by international agencies.

Coming back to the question, our main concermn was to ensure that these people, these youngsters, these youth, do not lose
their jobs, the country as a whole does not get bad name.

MR. CHAIRMAN: Hon. Members, itis 6 o'clock now. We have two more Bills for consideration and passing. If the House agrees, the
time of the House may be extended by one hour.

MD. SALIM (CALCUTTA - NORTH EAST): Sir, is it the way to pass Bills?...(Interruptions)

SHRI KINJARAPU YERRANNAIDU : Sir, this has been circulated just now. We will take these up tomorrow. We are discussing an
important issue and the hon. Minister is giving the reply...(Inferruptions)

SHRIBASU DEB ACHARIA (BANKURA): Sir, the amendments have been circulated just now...(Inferruptions)
MR. CHAIRMAN: All right. Let him complete and then | will decide after his reply.
..(Interruptions)

SHRI BASU DEB ACHARIA: Sir, a large number of amendments has been circulated just now and we could not go through those
amendments...(Interruptions)

MD. SALIM : Sir, let him conclude, but this is not the way to pass the Bills...(/nterruptions)
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SHRIPREM CHAND GUPTA: As | said, the top priority before the Government was to ensure that the operations in Satyam continue
so that our IT sector as a whole should not get a beating in the world market. Secondly, the guilty must be brought to book. They must
be given their dues. Thirdly, the investigation could have carried on and whoever found guilty should be brought to book at the earliest
so that the time is not lost.[r102]

These were the factors. | will come to the question why we did not come to know before or why no action was taken before 17th
of January. On that question, | will come later on.

on 7t of January itself, when it was known that Mr. Raju of having committed certain irregularities, vide e-mail sent to SEBI,
Directors of the company and Stock Exchanges, RoC Hyderabad was ordered to inquire into the report, and investigation was

ordered under Companies Act, 1956. The initial report of RoC was received on 12th of January in five days' time. Simultaneously, on
7t of January the Institute of Chartered Accounts of India (ICAI) and the Institute of Company Secretaries of India (ICSI) were asked to



look into the allegations and take appropriate action because they are the regulators, they are the Institutes who regulate these two
professions. On 8th of January, RoC Hyderabad applied to the Judicial Magistrate in Hyderabad to seize the documents and CDs,
soft copies, hard copies, from different offices and premises of Satyam. On the same day, that is on 8th of January itself, the
inspection of eight companies related to Satyam was handed to Serious Fraud Investigation Office (SFIO). On oth of January, hon.
Company Law Board (CLB) was moved to supersede this Board of Satyam and allowing the Government to appoint up to 10 new
Directors. Immediately on 11" and 15t of January, 6 Directors were appointed on the Board of Satyam. These 6 Directors are
people of eminence not only in India but internationally. if you want, | can give the names. But, | think, by now, you know the names. | do

not have to give the names. On 19t of January, SFIO was allowed to extend their inquires into Maytas Properties and Maytas
Infrastructure because certain links were found.

Sir, you would appreciate that without having a proper record — we have rule of law in this country; we have a well-placed
judicial system in this country — we cannot just go and tell someone that look, you have done this, and that is why you are being
hanged. There is a procedure laid down in the law. That had to be followed; otherwise we would have weakened our case.

As | said, on 19t of January, both into Maytas Properties and Maytas Infrastructure, the probe was extended by SFIO. On 20th
of January, the next day, keeping in view a strong possibility of siphoning of funds from Satyam and personal enrichment through unfair
means by persons closely connected with the affairs of Satyam, on a petition moved by the Government, Mr. Ramalinga Raju,
Chairman; Mr. Rama Raiju, Director; Mr. Mynampati, CEO and Director; Mr. Vadlamani Srinivas, CFO; and Mr. Jayaraman, Company
Secretary; all formerly of Satyam, were directed to declare their properties and assets to the hon. Company Law Board.[RP103]

The hon. Company Law Board was further requested to restrain them from disposing of or alienating any such properties or assets

without the permission of CLB. On 20t itself, this was done.

Sir, in the meantime, SFIO, ROC, SEBI and State CID - all these teams -have been working very closely and with the fullest
cooperation between them. | would like to put it on record that there is no evidence of any non-cooperation by any of the State
agencies or any of the Central agencies. All the agencies work very closely, and then they found that there was a network of 356
entities connected with the group. Out of these 356 entities, 326 were companies and the rest were individuals and others. So, there
was a complete network. They found that there could be a great possibility of siphoning off funds by using these 356 entities. SFIO
was authorized to cover these 356 entities in their investigation also.

Then, Sir, on the 17t of February, the next day, the Ministry moved a separate petition before the hon. Company Law Board for
removal of the existing Directors of Maytas Infrastructure Limited and Maytas Properties Limited and for an appeintment of new

Directors on the Board of these companies. On the 17" February, we moved this petition. The matter is sub judice. The hon.
Company Law Board has completed hearing in one of these cases, Maytas Properties Ltd.; and the Maytas Infrastructure case would

be heard by the hon. Company Law Board tomorrow, that is, on 26th February.

Sir, on the 191 of February, on a petition moved by the company, with the support of the Central Government, the hon. Company Law
Board allowed the new Board to make a plan for the continuation of business and operation of the company including by inducting a
strategic investor and obtaining necessary approvals from SEBI in context of the SEBI takeover. Approval of CLB would be taken
before finally inducting the strategic investor by making allotment of shares to him.

Sir, what | am trying to say is that the action of the Government of India has been appreciated everywhere and by everyone; Financial
Times of London, DowJones —all these newspapers have appreciated the firm action taken so far by the Government, the prompt
and quick action of the Government.

Sir, itis very easy to blame each other. ...(Inferruptions)
MD. SALIM : What is our national motto? Satyamev Jayate...(Interruptions)

SHRI PREM CHAND GUPTA: Please listen. Please do not ask me what our national motto is. Please do not force me to disclose
something which is not in the interest of anyone to know. Let us not make it a political issue. ...(Interruptions)

SHRIBASU DEB ACHARIA : We are not making it a political issue. ...(Inferruptions)
SHRIPREM CHAND GUPTA: This was a very unfortunate case. |am not denying this. [H104]

[r105]

MD. SALIM : Itis a shameful thing...(Interruptions)



SHRIKINJARAPU YERRANNAIDU: Yes, itis a shameful thing...(Interruptions)

SHRIPREM CHAND GUPTA: Salim Saheb, | am not denying that this was a very unfortunate case. | am not denying it. We should all

ensure that these kinds of frauds do not happen again. The hon. Prime Minister rightly said that this was a blot. He was so accurate,
he was so correct.

Sir, Mr. Rupchand Pal said that this is an Operation Cover-up. | would like to differ with him and | would say that this is far from the fact.

The next point raised was that the institutions like the SEBI, RBI, Banks, [T Department and the Enforcement Directorate, have all
failed. Every country has a system, and if we ridicule our system to this extent, then everything will collapse. We have 8,90,000
countries in this country and each company is supposed to file certain documents. You would appreciate that humanly, it is not
possible to go through all the documents and see what is worth...(Interruptions)

MD. SALIM : Satyam Computers is not just another company...(Interruptions)
MR. CHAIRMAN : Mr. Salim, let him complete his reply.
...(Interruptions)

SHRIPREM CHAND GUPTA: Mr. Salim, do not get agitated. This was one of the frauds...(Inferruptions) Let us not get agitated. Let
me complete my reply.

Sir, in order to ensure that the frauds like this or irregularities like this are detected well in time, the Ministry of Company Affairs has
introduced MCA-21 Computerization Programme through which the documents can be filed through emails. The officers can look at
the returns of the companies, see the irregularity on the screen itself and take action against them. After all, a system works. When the
Auditors certified the accounts of a company, what is left? The PriceWater House have seven partnership firms, which they have
registered inIndia including West Bengal. These firms are registered in India. They are authorized by the Instituted of Chartered
Accountants to carry out the auditing operations.

MD. SALIM : This is a case of collusion.

SHRI PREM CHAND GUPTA: Yes, this is a case of collusion. | am not saying 'no'. Who is saying 'no'? | am saying that the Auditors
are involved. The Internal Auditors may have also been involved. Their role is being investigated by the SFIO...(Infterruptions)

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): The law should take its own course...( Inferruptions) Let the law take its own
course.

SHRIPREM CHAND GUPTA: This is what | say.
SHRIVARKALA RADHAKRISHNAN: You do not interfere in the case...(Interruptions)
SHRIPREM CHAND GUPTA: Yes, | fully agree with you. Now, you, please, do not interfere in my reply...(Interruptions)
MR. CHAIRMAN: Mr. Radhakrishnan, please take your seat.
...(Interruptions)

SHRIPREM CHAND GUPTA: Sir, in the last JPC, certain irregularities were pointed out and that JPC had desired that the affairs of
the PriceWater House be looked into. A show cause notice was issued to the PriceWater House, Bangalore. The disciplinary
proceedings were initiated against them. Action was initiated by the ICAI for three years, in 2000-2001, 2001-2002 and 2002-
2003.[r106]

For the year 2000-01, the Disciplinary Committee found that Mr. S. Gopalakrishna, Mr. Ramakrishna and Mr. Manish Agarwal were
guilty of professional misconduct. Now, the report is being considered by the Council of the Institute. | can assure you that appropriate
action would be taken against these three auditors. The punishment can be, removal of the name of the Members from the ICAI
permanently and you would appreciate that for a Chartered Accountant to lose his certificate is a big thing.

The Reserve Bank of India had noticed certain irregularities in case of Global Trust Bank. That was another issue raised by the hon.
Members. The RBIlissued an advisory to banks and NBFCs in October 2004 not to engage Pricewaterhouse. Pending finalisation of
disciplinary proceedings by ICAI, the RBI found it not appropriate to continue suspension of PWC indefinitely for irregularities noticed
in Global Trust Bank. Therefore, after three years, in August, 2007, on a representation by PWC, the RBI allowed banks to consider
PWC. If they considered them, they could give them their audit. That was the decision of RBI.

As far as inspection is concerned, JPC had indicated that there were too many movements in the Satyam stock during KP's time,



Ketan Parikh's time and in K-10 shares. You remember, at that time 10 scribes were much talked about. Inspection under Section
209-A of the Companies Act was ordered on 12 th September, 2001, and the ROC submitted his report on 19th April 2002. Then, the

Regional Director (RD) submitted his report on 3oth April, 2002. At that time, our friends when in Government found nothing wrong in
the affairs of Satyam and the cases were not pursued further.

Mr. V.P. Singh was also a Member with me on the JPC. You would remember that.

SHRIVIJAYENDRA PAL SINGH (BHILWARA): That exonerates the last CMD, whatever Mr. Athawale was saying.
SHRIPREM CHAND GUPTA: Well, it depends. Let us not go into that.

SHRIVIJAYENDRA PAL SINGH: Yes, let us not go into that.

SHRIPREM CHAND GUPTA: The question is: what is being done now? How do we protect our system from this kind of fraud?

SEBI has already ordered peer review of the accounts of important companies, particularly 30 largest companies in the country. SEBI
has further made it mandatory to disclose the pledged shares by the promoters of companies. They pledge their shares. They borrow
money from the banks and financial institutions and they use this fund for something else. Like in the case of Satyam, the promoters
were left with only half a per cent of the shares at the end of the day, that too, in certain companies and not directly in their names.

The Companies Act, 1956, which was amended 25 times after its enactment, is being revised[m107].

Sir, | have introduced the comprehensive revision of the Companies Bill for consideration by the hon. House and | understand that it is
pending with the hon. Standing Committee of Parliament. In this Bill, we have defined the duties and responsibilities of independent
Directors. In today's Companies Act, all the Directors are saying that there is no separate mention of independent Directors and all
the Directors have same liability. There is no differentiation whereas in the proposed Companies Bill, we are segregating the role and
responsibilities of independent Directors because certain Directors, who act as independent Directors, may not be aware of the
affairs of the company deeply and they may become a victim of this kind of fraud. So, in the new Companies Bill, we are proposing
that the person in charge, the officer in charge, like Managing Director, Executive Director, Finance Officer, Company Secretary,
CEO, CFO, would be responsible for any act of omission or commission. The independent Directors will not be responsible unless
they were a party to that decision where some sort of fraud or irregularity was committed.

We have provided for stringent penal provisions, minimum punishment for violations of provisions of the Companies Act and we have
also provided for clear civil liabilities. In addition to the criminal liabilities, we have provided for civil liabilities also. We have also
made provision of special courts for speedy trial. Now, the procedure laid down is lengthy. There is no denial that our courts are over-
burdened and 30 million cases are pending in different courts. We should appreciate and we should not deny the fact of life that on
certain issues, nobody can help anything. So, we have provided in the proposed Bill the provision of special courts for speedier trial.

We have also provided for auditing standards. At the moment, the auditing standards are announced by the Institute of Chartered
Accountants of India and Government has no role to play in this. But in the proposed Companies Bill, the Government would be able to
provide for the auditing standards so that the erring auditors, if they are found, could be punished properly and action could be taken
against them. We have provided for self-regulation but with accountability. An extensive disclosure requirement is being provided in
the proposed Companies Bill so that ...(Inferruptions) and strengthening of Enforcement Wing of SFIO, Serious Fraud Investigation
Office. ...(Interruptions)

As far as Satyam issue is concerned, | want to tell the hon. Member that all the investigating agencies are working on war-footing and
they are in full command of the investigations.

MD. SALIM : Sir, the Minister is utilizing the opportunity to give certificate while the Members were agitated. The company had stated
the fateful events and Members are alleging that it is a corporate cover up. He is issuing certificate and telling all the things that are
going to come up. ...(Interruptions)

MR. CHAIRMAN : Md. Salim, please let him complete.[SS108]
SHRIPREM CHAND GUPTA : Mr. Salim, you may allege anything because ...(Inferruptions)
MD. SALIM : The Members are saying it ...(Inferruptions) You may respond to them. ...(Inferruptions)

SHRI PREM CHAND GUPTA : Nobody loses anything by alleging against each other. ...( Interruptions) Your Government in West
Bengal allotted a plot to Satyam. ...(Inferruptions)



MR. CHAIRMAN: Hon. Minister, please address the Chair.
.(Interruptions)
MD. SALIM : No, it is your system's fault.
MR. CHAIRMAN: This is not fair.
..(Interruptions)
SHRIPREM CHAND GUPTA : ltis your system also. ...(Interruptions) You have created it. ...(Inferruptions)
MR. CHAIRMAN: Please take your seat. Let him conclude his reply.
..(Inferruptions)

MD. SALIM : We did not create anything. ...(Inferruptions) You do not issue certificates. ...(Interruptions) | may say something as a
customer of Satyam, but you are the monitor and you are the regulator. ...(Inferruptions) It is your system that has failed.
...(Interruptions) It is not a question of allegation. ...(Interruptions)

MR. CHAIRMAN: Nothing will go on record except the reply of the hon. Minister.
(Interruptions) &€, *
MR. CHAIRMAN: Hon. Minister, you can continue your reply.
...(Interruptions)
MR. CHAIRMAN: Please allow him to conclude his reply.
...(Interruptions)

TS AGled : HAAT FA Sl & #1907 & elar Fo 3 RIS 7 76T S| Nothing will be recorded except the reply of the
hon. Minister.

(Interruptions) &€} *
MR. CHAIRMAN: Mr. Salim, please take your seat. Nothing will go on record.
(Interruptions) &€} *

SHRIPREM CHAND GUPTA : Sir, lately my hon. friend and Member of this House, namely, Mr. Salim has started to lose his temper.
...(Interruptions)

MD. SALIM : You said this. ...(Inferruptions)

Satyam does business all over the country. Are all those criminals and guilty? ...(Interruptions) You are supposed to regulate.
...(Interruptions)

SHRIPREM CHAND GUPTA: What | said is ...(Interruptions) We are regulating. ...(Inferruptions)

MR. CHAIRMAN: Mr. Salim, please take your seat. Hon. Minister, please address the Chair.
..(Interruptions)

SHRIPREM CHAND GUPTA : How do you think that we are not regulating? ...(Interruptions)

MD. SALIM : What did your Government do? ...(Inferruptions)

* Not recorded

SHRIPREM CHAND GUPTA : Sir, the regulatory system is in place. The case is being investigated. ...(Interruptions) | clearly said
that the guilty would be punished, and there would be no relaxation. ...(Inferruptions) Therefore, | am trying to say it again and with all
confidence at my command that let us ensure that our investigating agencies are able to carry out the inspection and investigation
without any interference and fear on war footing, and the guilty would be punished.



MD. SALIM : Sir, the Minister's response has raised more questions. ...(Inferruptions)
SHRIKINJARAPU YERRANNAIDU : Sir, we are not satisfied with the reply given by the Minister. ...(Inferruptions)
MR. CHAIRMAN: No, | am not allowing anything.
..(Inferruptions)
MR. CHAIRMAN: Mr. Salim, you cannot speak without my permission.
...(Interruptions)
MR. CHAIRMAN: Mr. Salim, this is not fair.
..(Interruptions)

MR. CHAIRMAN: The hon. Members can one by one ask one clarification each. Now, | am allowing Shri Yerrannaidu to ask one
question from the hon. Minister.

...(Interruptions)

Wﬁ(ﬁwm:wmmﬂﬁﬁmmﬁﬁﬂqwm EF?WTW?W The best action has been taken

by the Government. ...(Interruptions)

SHRI KINJARAPU YERRANNAIDU: On 23" of this month during a TV discussion, the Chief Minister of Andhra Pradesh has said that
as per his knowledge the Satyam management cannot be punished as per the laws of our country, and that action can only be taken
under the laws of the USA. ...(Interruptions) | will also send the cassette of the same to you. &€} (Interruptions)

MR. CHAIRMAN: | will allow only one question.
..(Interruptions)

SHRI KINJARAPU YERRANNAIDU : How can he say so? ...(Inferruptions) What is the purpose of all these investigations by CBI,
FEMA, RBI, etc.?[r109]

My second question isa€|

MR. CHAIRMAN : I would not allow your second question.

SHRI KINJARAPU YERRANNAIDU: Mr. Chairman, Sir, this is interlinked.
MR. CHAIRMAN: Not allowed. Mr. Salim, ask your question.

MD. SALIM : The Minister failed to respond to the questions asked from all sides. Rather his response has given rise to more
questions.

SHRI KINJARAPU YERRANNAIDU : Mr. Chairman, Sir, this is interlinked. It has been established that Satyam Computers had
deposits of a€]

MR. CHAIRMAN: Nothing of what Mr. Yerrannaidu says should go on record now.
(Interruptions) &€\*
MR. CHAIRMAN: Mr. Vijayendra Pal Singh.
(Interruptions) a€}*
MR. CHAIRMAN: Nothing is going on record.
(Interruptions) &€, *
MR. CHAIRMAN: Nothing will go on record except Mr. Vijayendra Pal Singh.
(Interruptions) &€, *

MR. CHAIRMAN: Mr. Yerrannaidu, | have not allowed you. You cannot speak without the permission of the Chair. Nothing will go on
record.



(Interruptions) a€,*
MR. CHAIRMAN: | allow only Mr. Vijayendra Pal Singh. Nothing else will go on record. Not a single word will go on record.

(Interruptions) a€,*

* Not recorded

SHRIVIJAYENDRA PAL SINGH : Sir, | have gone on record to say that the Minister has taken prompt action. But the prima facie
findings from the Minister, from the investigating agencies show that the Maytas company, which the Satyam wanted to buy, had been
given favours from the CM and the bureaucracy of Government of Andhra Pradesh. Can the Minister give us more findings on this?

SHRI SURAVARAM SUDHAKAR REDDY (NALGONDA): Sir, after listening to the entire reply of the Minister | could not understand
as to what is the special enquiry he is ordering. There is no mention of any specific enquiry except expressing good intentions of what
will be done in the future so that these mistakes will not be committed. We would like to know as to what exactly is the enquiry the
Government is initiating at this juncture, after all the assurances have been given.

SHRIBASU DEB ACHARIA: Sir, a number of questions have been raised by our colleagues in regard to the biggest corporate scam
in our country. Many of these questions remained unanswered by the Minister while replying to the debate. One of the questions was
as to how a criminal was being given five-star treatment and seven-star luxury. ...(Interruptions)

SHRIARUNA KUMAR VUNDAVALLI: That is all wrong.

SHRIBASU DEB ACHARIA : It has come out in all the newspapers. The Minister has not clarified that. What he has stated in reply to
the debate is about the future action. What enquiry has been conducted and what action has been taken so far against the
perpetrators of this scam?

SHRIB. VINOD KUMAR: Sir, as per Mr. Raju's statement, all the accounts were fudged. As per the Minister's statement as well as the
SFIO, the accounts as on 315t March, 2007 showed a figure of Rs.3,309 crore.[KMR110]

This was the period where there was a boom in the real estate. While | was speaking, | said about the real estate. | would like to know
as to what are the properties purchased by Satyam group and also diversion of the funds.

MR. CHAIRMAN : No, only one clarification.
SHRIB. VINOD KUMAR: Further, diversion of those funds to the Government. ...(Inferruptions)

SHRIARUNA KUMAR VUNDAVALLI : After the discussion in the House, it is agreed that at appropriate time, action was not initiated

and that is the reason Satyam Computers fraud has gone up to Rs.7,000 crore from Rs.20 crore when Shri Ramdas Athawale has
complaint. | have given a complaint to the hon. Minister stating that Satyam Computers is involved in fudging of accounts, insider
trading, floated SEBI guidelines.

MR. CHAIRMAN: What is your question?

SHRI ARUNA KUMAR VUNDAVALLI : | have made a complaint to the hon. Minister on similar charges another company called
Heritage which is also involved. ...(Interruptions)

MR. CHAIRMAN: Mr. Minister, please start your reply.

_(Interruptions)
MR. CHAIRMAN: No. | am not allowing.

(Interruptions) 4€}*
wafa Aglew : I 3ma ot fafaeey & Reams 7T ared € o &1 f3ae &t I8 Jare & &l

MR. CHAIRMAN: Nothing will go on record.

(Interruptions) &€, *



* Not recorded

18.42 hrs
(At this stage, Shri Basu Deb Acharia and some other
hon. Members left the House.)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) &€, *
MR. CHAIRMAN: | am not allowing again and again to seek clarification. This is not fair, Shri Naidu.
(Interruptions) &€, *
MR. CHAIRMAN: You cannot set a new precedent in the House. It is impossible.

...(Interruptions)

FHITT ARET : I 3T F & FoIR e &1 Realis AT 731 S F 761 I8 § of 6 13T &l Tl FATT X &l

U AT : NS & AT Swam|

...(CTa=A) *
18.43 hrs
(At this stage, Shri Yerrannaidu and some other
hon. Members left the House.)

MR. CHAIRMAN: Now, debate is over.

...(Interruptions)
T AEYS : AT A S A 39 See gy ¥ ar 39 Afdw)

SHRIPREM CHAND GUPTA: As | said earlier, and | would like to put the record straight, that for the first time in the corporate history
of any country, including India, nowhere such a quick and firm action has been taken so far. ...( Inferruptions) | do not want to go into
this political cross-firing. But the fact of the matter is, all the investigating agencies are doing excellent job; they are working absolutely
ina very coordinated manner. We must compliment the Board

*Not recorded

of Directors that within such a short period, they have been able to take control of the situation. We were at a risk of losing the jobs of
53,000 youngsters.[s111

300,000 shareholders and 175 Fortune 500 companies who were the clients of Satyam were involved; the national prestige
was involved. The government, under the Prime Ministership and leadership of Dr. Manmohan Singh, under the UPA leader Mrs.
Sonia Gandhi, this Government has taken a firm stand; we have taken a coordinated action. This is an example; newspapers like The
Financial Times, London, The Financial Times, Singapore have all appreciated the action taken by the gowt. of India.
...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : Sir, this cannot be allowed. | demand quorum. There is no quorum in the House.
...(Interruptions)

MR. CHAIRMAN : Okay, please sit down.



...(Interruptions)
MR. CHAIRMAN: The bell is being rung. Since there is no Quorum, the House stands adjourned to meet again at 1930 hours.[R112]
18.52 hrs
The Lok Sabha then adjourned till thirty minutes

past Nineteen of the Clock.

19.40 hrs

The Lok Sabha re-assembled at forty minutes past Nineteen of the Clock.

(Mr. Deputy-Speaker in the Chair)
REHABILITATION AND RESETTLEMENT BILL, 2007
AND
LAND ACQUISITION (AMENDMENT) BILL, 2007
MR. DEPUTY-SPEAKER: The discussion under rule 193 is over. The House will now take up item Nos. 43A and 43B.
MOTION UNDER RULE 388
Suspension of Provisio to Rule 66

MR. DEPUTY-SPEAKER: Mr. Minister, you may move the motion for suspension of the proviso of rule 66.

THE MINISTER OF RURAL DEVELOPMENT (DR. RAGHUVANSH PRASAD SINGH): | beg to move*:

"That this House do suspend the proviso to rule 66 of the Rules of Procedure and Conduct of Business in Lok Sabha in
its application to the motion for taking into consideration and passing of the Land Acquisition (Amendment) Bill, 2007 in
as much as it is dependent upon the Rehabilitation and Resettlement Bill, 2007. "

a€| (Interruptions)

SHRI BRAJA KISHORE
TRIPATHY (PURI): Sir, we may take up these Bills tomorrow. These are important Bills and they are being taken up in the absence of
the Opposition. ...(Interruptions) These were not listed in the original List of Business....(Inferruptions)

* Moved with the recommendation of the President

THE MINISTER OF OVERSEAS INDIAN AFFAIRS AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRIVAYALAR RAVI): Sir,
these important legislation have come with all the procedures being followed and tomorrow, these have to go to the Rajya Sabha.
Without being passed here, they cannot go to the Rajya Sabha. So, | appeal to the hon. Members to please cooperate in passing
these Bills. Please do not stress on the technicalities as tomorrow Rajya Sabha will adjourn and we have to place them there. | appeal
to you all. ...(Interruptions)

SHRIBASU DEB ACHARIA (BANKURA): Sir, the report was submitted in November. Today, at the fag end of the day, such important
Bills are being brought before the House. Why were such important Bills not brought at the beginning of the Session? ...(Interruptions)
Amendments have been circulated only half-an-hour before and we could not go through them. It can be taken up tomorrow and Rajya
Sabha can be extended for one more day. (Inferruptions)

MR. DEPUTY-SPEAKER: The hon. Minister has already moved the motion. The questionis:
"That this House do suspend the proviso to rule 66 of the Rules of Procedure and Conduct of Business in Lok Sabha in
its application to the motion for taking into consideration and passing of the Land Acquisition (Amendment) Bill, 2007 in
as much as it is dependent upon the Rehabilitation and Resettlement Bill, 2007."

The motion was adopted.



31, Tgaer wae e 3uTeast Agled, # SRedid e § Qe e & ven @ forar s

The President having been informed of the subject matter of the Rehabilitation and Resettlement Bill, 2007 recommends under
article 117(3) of the Constitution, the consideration of the Bill by Lok Sabha.

The President having been informed of the subject matter of the Land Acquisition (Amendment) Bill, 2007 recommends under
Article 117(3) of the Constitution, the consideration of the Bill by Lok Sabha..
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SHRIBASU DEB ACHARIA : Sir, we are all in favour of the Bill. That is why, | say that it should not be taken up in haste. A wrong
precedent is being created....(Interruptions)

SHRI BRAJA KISHORE TRIPATHY : Sir, it is not wise to discuss this Bill in the absence of the Opposition. These are not there in the
original List of Business. ...(Interruptions)[U113]

A TG AT+ $AAT HeAr el §...(TIeA)
31, Tgaer s s AR o7, 39 gARY a1 g e ... (cgauE)
A TYET AN : IPR ol 38 [9of DI G136 # AT A AT g1oM| ..(STALRA) Fiel §139 ¢ |...(THA)
MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, please sit down.

.(Interruptions)
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T FAS 7 S [T &, 3TH & AT GG Fr AT & STTI On the Land Acquisition (Amendment) Bill, the view of the

Standing Committee is that it is one of the mostimportant legislations introduced after Independence.
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"Historical and path-breaking piece of legislation with various landmark provisions."
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MR. DEPUTY-SPEAKER : Motions moved:

"That the Bill to provide for the rehabilitation and resettiement of persons affected by the acquisition of land for projects
of public purpose or involuntary displacement due to any other reason, and for matters connected therewith or incidental
thereto, be taken into consideration. "

"That the Bill further to amend the Land Acquisition Act, 1894, be taken into consideration."

SHRI BRAJA KISHORE TRIPATHY : Mr. Deputy- Speaker, Sir, the hon. Minister has already moved these Bills. So, we can take up
these two Bills tomorrow as the entire Opposition is absent today. These are very important Bills. ...(Inferruptions) Sir, you cannot
extend the time of the House without the consent of the entire House. Sir, we are opposing for extension of the time of the House.

Sir, lwould request you to consider my request; otherwise on protest, | am walking out of the House. The entire Opposition is absent
today and you are taking up these Bills. However, if you want to take them today, then you can do it. | am walking out.

19.51 hrs

(At this stage, Shri Braja Kishore Tripathy left the House.)

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, | am in full support of the Bills, but with a protest. But before that | may be
permitted to point out my views. ...(Interruptions)

MR. DEPUTY-SPEAKER: | have called the name of Shri Hannan Mollah.
..(Inferruptions)

SHRI VARKALA RADHAKRISHNAN : Sir, this House is meeting under the provisions of the Constitution. We are governed by some
rules. Even in the Library Committee meeting such a procedure will not be adopted. At least, the matter ought to have been brought to
our notice even in the morning. We, Members, should not be taken by surprise — whether in the Opposition or on the other side. A
Member of the House should not be taken by surprise especially in a matter of legislation. This is animportant legislation concerning a
national question. It is about the displaced persons through the land acquisition proceedings which is a national issue. There are a lot
of affected people who are within the ambit of this Bill. Those people will have to be rehabilitated and they will have to be adequately
compensated. This is not a question concerning a particular State, but it is a question concerning the entire nation. We are having
projects throughout the nation. Whenever any public project is being implemented, persons will be displaced through the land
acquisition. They will not get adequate compensation due to the lethargy of so many people. Though this is a matter pending for long, |
fully support it. | oppose the Minister for bringing such a legislation. | agree with the contents of the Bill, but this is not the way to do
matters. ...(Inferruptions) The better way would have been to give us notice. We are Members of the House. | will tell you that even in
the meeting of the Library Committee, such a procedure will not be adopted. This is a very important piece of legislation. a€]
(Interruptions) This ought to have been brought to our notice.

So, anyhow, | fully support the Bill.
MR. DEPUTY-SPEAKER: Nothing will go on record except what Shri Hannan Mollah says.
(Interruptions) &€\*

At g Areene (SaRam : suTeRT AIeE, el gAY A1 F 3T 3 G & agd & olr Al €1 F 57 Re F qar &
aielel o oI W1 §31T § | SHH AT ol g Hady Srer A 37{AHT @Y &1 Hol Tgel TIR-U Al X 2N 7 gHAL goIRT oait



¥ elgART A & Rer 3 Felvert &g Goa R T ager & FgeaquT Rer &1 S Goia g3 QX & & ol B 3T & B,
3% HUIR R 38 S T SR Tollet 6 6o TR T IFRIAT Forer 1 3R & TR § H| e Hr S weene 8, ofF
GUR T S hiefeT TSeer ST & <Tefl 3T I@T o, St HisHelie §1 IR o, 38 HU-Z-3T el =iev| 38 Tiee & 53 oot & g
ST IT 27|

HEIEY, ST Tgaer a1, T AT 7 Fa¥ e §| ShT o SUN-3ER Y &1l Tl 8, ool TGN a1 HE & o) &1 o &g, oot
gt feer 31 a0sT AR ot & fore sget &€ &1 offel e it 8t 3reds ARl 31 &1 aga & et s Y a1 el Fole A
T §, et 37 o 3 &8 6T B 1 Tat & FT TG a1 ¥ IS L N 3/ A FY AT 1 F BT 3H WEHR A
60 |IeT deh 3@ SR # IS FUR gl fohU, Afehed STl GART FUIC AT, G 38 §A W IR fohar AR Ig e o amr g
glelifeh I8 el ATl H SR IR §, ifeheT 37e0T S fohdm a1 §1 38faT 3Ter & aRTRfa & g o orr s gl

Heled, g Sit goud fow &, 3o & 5 et # et a1 & o 60-65 Gl bt wardice foram avan &, ifereT ¥ e angr o &
60-65 St o Tl [T 10 §, ¥ T UIC & g REAl o1&y T T off, &, S 314ar 1 ek 7 & Fa 3MMe 36 YR Fefehr T
FrE Gid FNHR A A 91T Fel 9 8, HIR S HET G §, I TFR Q1 [T a0 §| AR o gAR Foaai A FhR
TN I ool eEraT haT ¥ HET God! TSR e fohar IR g1 [r114]

*Not recorded

[R115]

FHH AR S FelfoeAs Jifferaet &, 38 FAE 7 HR, drandr. 3R ove aielier T3l & e & 3R GRy arct & del oF fAea
Tg Goud AT o, et TWHR =¥ TR QN TFR e 0T &1 §HART TeT gl &1 39 9T I g FUE T &, AR S gART
YT A1, 8 TR el e o [T §H 37 FHR I S HAT 8, $Hh TU ot gAY 37l 3330 &1 6 g Lh & SATer
die ¥ 38 folw 3ot dlrer a1 fo S 9ieter $eX ¥ &1 |alel o, 38 AR A St goa feam an, 3weh 389 a1 o aran| S
qfeeih TRUST HT FaTer A, feeah TSt 7 S SHA THSHT AN, 30 THSHT # S Foma faam o, 3wanr ofr O &o1 & 59T i
ST |

TSI oIS o & dIG 39 o3 I ThT g ¥ T IR, 35 S S Tsae URAT §, 39 URAT & 39! 59 aRg & sr
SR, 38eR fohe g & g faforeers fear sdem, 35 ar & S goaa fear o, 35 8 & vaie +/1 fohar| T S |
SHIFC TS & R A §, 39 aR H gHA el 7 50 T Ay S AT §, T AR AT S g STRET dr ARrd sHEe sl 7
AT 933, Afehel 3TahT 8 TR sTgl [T 3T g

3% AT, S §ART T T 937 §AET 9, 70:30 qﬁzwsﬁm%‘nﬁm#@am#sﬂﬂ@mﬁmm
70 TRIT FIS Alfolh STHIT TG FY Al TER H 30 RHE TFRR el &1 YT FPET ar d6hl S 70 WRIT WG har, 38
fararet & fow 18 giaer 7T g wech, ag S del /T FTET 30 TREC S WHR THFARR HYal, I aalel & foaw s
HIRIeT gae Tt g, 3T 8 o giaen & SR 31K SRt w9l T g giaer aer Feeh|

@ &1, BAN e Hlefed A i Shifaret &, 363 ufesrsr Wust # St Shifaere &, 3aer |iEicd e gl Wisd a6
3T A, S Tlieredt T REId FET 30 ool T F&IT 3T &, Fis G 38 Higd i e & 9 HeT 7481 96 T,
IR e Rera & U S RIS FET 5, R S 8 AR HET, 386 T H FEN T QU7 &7AdT gt
TRT AR I8 FAF Usac & g H OIS ST, S FTHA & Gl g, 3o7h Il H OIS &T & INIS 9l i BIgey g1 gam| i
AT §, g8 & & b [l SafieT hr urgae & @i g &, foharsT & 20-30 AT 87 A8 FAerar, X AfEeds, S garer
€, 9% SIeT ¥ ST YT AR ol § 3R 30 g & oleT IRIET il 391 &1 SEfeT vadieiee S 819, §5eT S H 100 T
TSR FT Goa e o, AT we TER AT R T §, sufaT S sue R ¥, Siei-oe FAG F gefaEaer wer
Fea fom o, 3E THR A TR ¢ FhAm §, SIAT 38 S9lg W g8 TIHR H 7l T §1 g 7761 glell aNfeT, oifarare
BT I TIHR FI FTHHR FNAT AT

FO 2-4 WISl THRI &1 §, ST e §, 96 O &, Akl ST JET 34 €IS 8, FFH & $H 70:30 I S AT §, A THR H
TR e afeu| # 3% o 3rdier &, HRiife g7 T AT T W E &, T & G & T off o §, W 78T &
T 56 e [aRaeTe ) g AMeT| 51T | 1 [Ho Tl ¢ af 70:30 THC FT S FoAfd FoIa ¢, SHA! TIHR Tl
HMET| SHh IMUR T THR HY Al R el & 8 T olNar GHYT T Hebel €1 S a1t o A H g8 TS il gl



A g QfEva (@t Reel) : 7 v S A a1 el W §1 Ig FIGFATT F A IR A7 & &y fer 3l 31 S, ke
Hedd: 3T QAT el T Uk aeh 831 Uah THIT ool I 3maeTendr g1 TR afafd & s a1 & off A6 o & v g7 S
SHET 3T AMETI[R116]

20.00 hrs[p117]

379 SRS & IRT THT 6 &, SATIT S 8 3FTell Sharst e, F7a Sf, ¥ 1 vy & & 98 g7 gAR amdior amy
& HA Fo19T| 390 Tg HETE ¢ [ TeaT 3 3 37 a1d i Al X foldr S & soranr fAemey @dar @ & a1a &1, 1547 dieegs
H F9 AT FA S QaRT FF S, A 3T &1 S Jrar ST F 3967 S8 a1 S SHgell aIgar 41

A aRe o1 AER (RFR) : Feled, ol S aRIEAS Yer g2 &, o@rcr & & 57 oo 7 S 7o 3R &, S 7 &, 5890
TR & 7 oI, SHRI THTATRIE, TWoTer, Shieflss & o S, fohell TRE & gerd! @RT & o Tolv o g ller ..(chaere)
T GoT AT T STedareh T T &1 e F SR Tl F38 A RS 58 7T Tger T2 g1 70| Roer &7 7 30 et 7
HTAT 3T o, AT AST 31| 37 G & 3 317a7 3ifA7 e & yger Rar-3Ad a8 3, 59 9 &1 o 1| o &1 #FHAT
a’g’?f il g 3R Tg E{ﬁ Eﬁ'ﬂﬂﬂ q @ﬂg&ﬁ &1 Land development, land revolution, changes in the land laws are the basic factors
of our economic development and forward march of the country. Ig H§H allofh HIHeA gl $F$T AEFIRA 7 o S § 3R =

e

HRIG, §ANT ﬁﬁﬂ%” BTHTIT?,E‘\’ZT%% Sﬁm‘lﬂﬁ IgeRT 18T fAN| In case of transfer of land, in case of resumption of land,
in case of acquisition of land&€....(SITHI) & FIT IGT &7 ...(STTURT) AU & S Yohot g, 3R 3 AT o, aF I8 O R 5
SITQaTT| QX1 Yebo, G 3 i T &, 3HT 319 AT AT .(SFIUA) Tg il ol &1 ¢ ...(ETIL=A)

ITERT FRIEY ¢ NI ST o FH|
4€\(cTatI)
A afte o1 AER : 95 Tl FA TR &, A B | AT AT T F S YT AT S T ¥, IHA 3 R Rge= &

T AT o, aF I8 9 9 8| ...(STIUE) oIS & HAHe H ...(CUIHIA) A &7 [SERereT 2T ...(cTatled) 37 I8 &, darams
T §l .(TGUE) ST T AT, T SO § BT @ . (CHaUe) T S 87 ..(CTaHI) HOE H oAser g3

MR. DEPUTY-SPEAKER: Topdarji, please address the Chair.
a€,(cgatn=)
2 afta sor AYER : 3R S STedl & B8R STl & [T ar Ief 8T ...(STaHl)
IUTERRT ARG : A3 ol |
a€|(cgade)

N aa ST ANER : a1 Tg & 1 AT 7 o1, &1 & deot &, ST & SlleRTeT UeT 81 aTell &1 1S 93T AVARER S
Eﬂﬁ’lﬂ'#ﬁﬁ, HTWT&%"@HET@TH‘? He will appoint middlemen and middlemen will take up the issue.ﬂ?i’ﬁ’f&?‘ﬁ?;?—lﬁﬁﬁml
.(TEUIET) VET S F T g3, AT 1593 gA | ST & g 6T IR SATRIS & 3 S, AN FEMH FT T 1 ST 78T
A [p118] T A 9 AL 37| ...(TEUA)

MR. DEPUTY-SPEAKER: Mr. Topdar, | have requested you to address the Chair.
..(Inferruptions)
A aRa avoT AER : 8 ¥, H ¥ ST § AR 1 R S| (an)
IITETRT FRET : 3T R VSF HITT| 3T o 3o 3097 6 &
&4€|(SIaHIe)

SHRI TARIT BARAN TOPDAR : They are raising relevant question. Nandigram is also a relevant question here. | do not consider



mentioning Nandigram irrelevant. It is very much relevant. ?ﬂfﬂﬁt’ H gar w@r E o T aUF galrer T Yey B, E@'ﬁ % 30
SfcRIT arell & forw Teh &X g1l 70 TTaRId arer afd 69T I 70:30 T St f3d1STeT gom, S8R S ARl SHae. .(STaU) ool
Tl oY g7 el o Yer fHam g1 Eighty-four per cent of the land of Bengal is owned by kisans. It is nowhere in any of the States.

AU HleT § T H g?...(STIHeA)
MR. DEPUTY-SPEAKER: Do not record interruptions.
(Interruptions) a€}*

A ald Ror AER : S &1 AT AT F UGl HF S == FHr 7S, el sHiFe WA GF A BEew Far, th /e
mﬁﬁéwaﬁgﬁﬁtq&ﬂmm:aamﬁrﬂhmaﬁwaﬁgﬂ,ﬁfﬂmmwm%mm%and | predict

here that this Bill will have to be repealed within a very short time if it is passed because nobody is this side and only a few Members

are there. They can pass it through majority...(Interruptions) Jg 3TST I A6 & 16T &|...(CTALNA) TSST ITOT &, olfdheT

* Not recorded

31T S ey 3 §, 9% a5t ITeI §1 015 & HIFC! # 6 e H BRI SFIOT Uey I I S AT &Y T 8, & 36 e
T ¢ ...(TIU)

MR. DEPUTY-SPEAKER: Please address the Chair.
A aRe Stor AER :ﬁmmﬁ%agagﬁmqu@m

Finally, | want to say that the hon. Minister and his supporters sitting on that side are not ready to hear, are not ready to debate
on this issue and are not ready to go into the depth of the matter. & T 1T Jg & o e o, TGar Sff, S fhamr S st
T AT, A T FA AR H, TR H, S 30 TATS §, FhaeT §, 7 o 33 AFer i HRar &&= & T IR 78 §,
because they are all impatient, now, they are on election mode and in order to place before the electorate that they have done
something regarding land, 38 THSTT & YgeT &1 YoATd 81 SIIT31, 38eh dlG ol SN, $H kg HI Sl IR-FAFHERT T H# & @
&, H I feer AT E|

A EAe% THIE e (FFRYR): IULAET FRICT, TG 7 haol llecihRT (ORI § dfeeh Cldeiad [dode gl SRR & e &
T fgd H gatiaRiier fa8ge orar IR & 3R A gAEskr g & g AR # aefior s FEr gger T IioT ASRIR
RS fadRre ame AIN119)

Tg sga FTiareer 8T & 3R Al vd I Foigyt & ol & &1 [S9eT @il & @éisifaies sioit & foiw Sl o see, &
faenfa dielt i geraifla aer & fore o 9/ &1 o1 § o Aeeirr e o e & v U3 3ffeaiferees @t 18T @ 1 &Rr
& S & e R 7 9g Wer sga geriaelier AR gl §1 30 s H AT e 3 # & FUE 76 FT Foho
€| 30 & & Tt & s Rl T ST T8 IR &, SHfoT QU A & 36 fatud 1 A aeT aifeul 38 faw e,
o] oM I ST oTel & | FA0ST AT o ST I Sl AR 36T TIRToT fohalm & 38 &l Jg forer Jgr 3w g1 |fAfa &r
ST HRIATHT T 8 AP faham ar 8, gamfe fovar o g

At ala sor AYER : FET A | g

A Gew TG e : TR AR Hr 2nffer BT 1 ¥ Agcaqut AT & AT S 8101 A6 81T §, 9F §RT Agcaqur
BT &1 WrdresT arél SE AT TSAST W &, A H FO G F§ Fh &, FHIAT A F AT et 7 A Fadrew g1 gAY ardf
defect & 30 fatas & GRS H ¥ g4 3HH WA TASH L &

31, Tgae yag e Aged, AT HeH A gootiel Hloolg 3N dlUeR |ige o 39 ST & 3N STeehrdy Wl 8, 38 fav g
3ol TRIAIG &cl 6| Ol 8, TTelldell diell TMeT, Halel 3001 =feu| olfdhet AT agea e S, A a¥eholl TUFOTT S, A
geeTled AlooTg o 3R WA & 3 i Ter &, @efr it & &vgr & & a8 wfaed) 3 o R &, &7 suar gada
F ¢ 30 OIS FF S5 g & TaT R8T S A S 93T 6 §, 30 faw & R 0857 748 &1 3R @EaT 4 g




Hroollg STt &1 Uedle ol §| AT Hed a¥ 70-30 dTell S A Fel, 3G Sl H dle; # | cdlueR Hea = Fel o o8&
STegaTsll 3 1T 91T, 98 UdheH ITeid &, @t hraar Ireld gl

20.13 hrs. (Shri Devendra Prasad Yadav in the Chair)

Heled, 39 Ta8as FT oflel ¥ Ggol THHA Ao THRT & WAL fovar arar| e gfcifsrar, @efr & gema fow amw) &vr s)w
Tafaer TrmEe, TS, mmnﬁﬁ@,mﬂ#W-vmméﬁ?gﬁ.mmﬁ#Wm,m*ﬁﬁ*mm
SHH 1T IRT| ST ASS HEeleRlel & 7 Ugel fahdll 3 &iefet &l a=iey # 61 faharr oram| g6 fades & sfdwRar 9 & &
TgoT T ST R Y SeTe T T &1 TgeT STl Tg Fiefed NI 3R AR o, 3 3eie X NGIR 3HR R R
IR | 3HH U $7 waYr TR & f&ene g7 ... (cTaur=)

A aRa axoT A9ER (FR) : Tg dr *# g 77|
31, Tgaer g Rig: dgi-tel, XA A Hiev|
FHIE Agled : HIS o AU ereg WMASeT &1 91 FgT a=Aem|

31, Tgaer g fig: 3 WAL aA & 916 the Rehabilitation and Resettiement Bill 2007, and the Land Acquisition (Amendment)
Bill 2007 were finalised by the GoM. 88 38 S[-3RT, 2007 ¥ hidelc H o AIT| Hidelc ¥ Hagar, 2007 H SR Holl Ao,
CHaR, 2007 & olieh TAT & 37T, @TsR, 2007 # 3eTqeT ARG o 3§ T3 HAET Fl THT 1| [R120]

* Not recorded

[R121]

T3 FAET o $fr AT AT Fah 027 3R F G X THH AN & T F5Th e, TT ola] 3o TIAY oot &l 1 10T |

The Standing Committee submitted its Report to Parliament on 215t October, 2008. 21 3f&sR 2008 ¥ I REIC gf@er Fr 3K
T 3T &H HETTT foha|

The official amendments were brought before the Cabinet on 16!" December, 2008. The Cabinet proposed these

amendments to the Group of Ministers in its meeting held on 19" December, 2008.

A agea I : fhae foa Slisies & arg @

31, Tgawr v e SEivA o o & ferata frar safow S s smfea o, wsgafa o & o smeer an, & s |l
AR T R e H FAT M| §H ek A 38 IR FeT H FHTAT dlleh FAT & 31T 8107 # 39 g e
I &Y &1 NG Sl THT FT U1 &T|...(STTUI) SAfAT rer THT 9|

A agea Irary : 3w aro7 F AAEAe g or @ ¥, (aueE)

SHRI TARIT BARAN TOPDAR: At the end of this Lok Sabha, these Bills should not have been brought forward. It is a lame duck
Session. ...(Inferruptions)

MR. CHAIRMAN : Please sit down. Please do not interrupt him.

...(Interruptions)

&, Tgaw yae g g7 fhel el & sae SR Iel, a9 3 Fgi R 1T §| 95 ok aeta 3R I aur e & R
# 33 IgT Oer R R §

SiY after o TeAY T AT ST hel, A H 57 IR H Gl Iecl g1 36 el Y Gelr 71FR Tk Tg & foh S Aeeter RefeeieriT U5
R¥icarie aiforly or$ 718 &, 38 Tegely FeoH T 1 &, FRf AT Setet 7 315 &1 AT IHAT FoVacie el s FIUROT
T A8 & SHIOT gHe STAerd forEey &l FIH H1H He & TolU T Ta0T® Tar ov & 31 369 o= vfaaforee e Jar ver ar
&1 5 [ 7 78 @eit & o Fodetior & folT THR @R $1fd MUIEoT & Jraeiied 1 FAred o fodr I 1 3 319 sare i
7 g FaE & a7 § 1 F7607...(CFaUE) WER A Foeier & v fA wferer ag w3, Ja s Rer 70 Fradr
STl & TegeT Wlie X of | TR At 30 Bradr A 1 3Eor H3E0 g Aledg S & g1 Hfed §1 58 9T IR



TR fa#d g3im @S ot Golafd 2 Segimafa SR ST AL dig d et A Toi-gelr & g 70 BEeYy STl of Fehdl
T 3EH RSP T 8l 7 #cg AN, FR@eT off Tafia gl g5 $6H q@d el &Tl 3PR 3T & A ABTer et & e
3T S0 3R e T & FREET LTI 80 gled &3, e 3 & 7 30T 3R 391 a1ehr 30 PrIer STHeT ST SR 93T ol ThR
@l &3 Uger Ig g o7 foh TRl 3eer i TIa e & foT gfcelss I9sT gl 3caRMIa & aT o fohdlel T SiefleT
HIfST & g ) o & S A 3R e Fmast & AT xex A St @ A1l T gger St 98 Sl & gat 7 g A
STHT TFRR F¥ &I, 98 WA Y ST IR/ &1 .. (Saue) 3nfeanaat 3R 311 qrReTd St [Aafat & anfier ey 1
1o off 58 faer 3 fohar arr &1 28T FORer ararer S 33K #Hon Si 83 & 3 38 99 ST §1 381 o St g 3nfeanfaat & an
H aars 3R 37 [ & TR F Fer F 507 e 3R FoAT0T I AT @ ThaT| SATAT 37 Al & AT S Ige AT gier
o1, 38 SISHA § FATKT leh 3o¢ 01 AT, SHHT Tt foham IR B

Ig gl ST F [T Wioiage & A1 9 &7 10,000 RIS FIT FT FREET TMAT R I &, Foahr T8 718, 395 v F8
GRT 78T 2T, i IeAchT ST TR gF Sy 2 30 3 T eaX-eX 1 Ay Wi &, Fel Treehy S o1 HeeTsT Sl & I[R122]

Agley, 3 Refeaees fMwR Bacoddie g1 36 FHeT ol ¥ Tgel 3o Refecrera gl Refeereres @ Ra &hieT 38 & a1
3 Th1e o T BN &, saforT 1iensT gl ¥ 3R off U3 3mR Teow 2 ¥ 38 FRoT Refereret fAwR fBaceraie & A
379TS 718 3R Y srarie foar | R T FHanaST SR HeAd R AT e 1 TG ¢ AR A Bradr FamaeT geer o,
3E 3/ QAT Ik TS BIEST RAT IT §| FIHIEAST H ST ariaeh e & ggor WHiRa gaa @ & 3ie fhar
S| faenfire oieit s H3mEST & @R 3T & folT fererd # Siet o Ak gl | fAeliRel T A & shiee afe; srfdarfea
A T SEAAT 7 glel T THR ! ST aT9H FAlerll BT PR Tgol STl o of 3R 37 Faare o fFar Je aun Fae
- H AT W T@T &, a9 ag STliT arad g Sudl| ag STl ar fFhareT & & & aeel| & & sl o 3R 3uer
mﬁﬁwasﬂwﬁmrm[aﬁﬁﬁﬁuﬁmﬁaﬁrﬂﬂaaﬁmﬂ:ammmmaﬁ%jﬁma&gﬁmﬁ
HXAT T e ST & Alfores i 97 Form, T8 s fFFar o= §1 37 fore Al @ off graene ¥ afteiRa s & fufa
# FooT IANTSIT SIS T 80 RSN Hemdd TN 1 Iefeh Y SccRITURRY & HIY diel ST, fSraehr Sl 0 HRE @il Irr
&1 oo STl iftafe g% & 3R agl Al 3uey &, o 3¢ Al Feell Sa@r A F fewwr FoEml aes % gart
RN o A1 3 g1 Fel gfiar & aT 1T | Faer SRAAr A AR el B O e gl F Bl ok A G R, S
I R 3 a1 T B

I JAgleT, aﬁrﬁrﬁaﬂ?ma@mmm?l ST F AT GO, HREIAT FARIT ST, 3ETRT Tl | ST & AT W]
fXTeT T T UUT Y & ST 2T, 3T YF gl gl TIRIel SFYTT HUTHT T WUl SHH [T I-T & Tg &@r STeen
38 A § T oeT 3R g1 &Y Wr Bl ..(cFaue)

MR. CHAIRMAN: Mr. Topdar, please take your seat

...(Interruptions)
MR. CHAIRMAN: Mr. Topdar, | am not allowing you. Please, take your seat.

...(Interruptions)

31, Tgar yaE i : gemid #eled, sEd wefaa sit 9Rar g, St Sl w1 3faia &, foieehr shfaer sielier & werch o, Sir
R &, ST & JferargoT & IfE IeTehr ST =relt 718, SoTehr ST T 3e7eh faehrey 7 off Srerener fohar aram &1 59 farer r
ST FoT-ar@reT f&har ST 4 & Fiifes Jg 09 & g7 7 3R] e & ga7 7 ¥ 35 @Y f&are, 3c01d, $ie o1 %, el
3fe; T T B ST | FE Forelier GRIeTer gie| el o & TRIATST 1oy 87 I& §1 &1 R & TWa 3@ ¢, oG § Ter
3T TQY &, INSHITSE F, HTEITCRN &, ALY & TR 3T I &1 TR AT TRIGT & 16 3o7eh TT 7 Flefed 5 1[1123)]

AR A 37 Eool 36 6T &1 T TRl & T&T 7 FHiefe o, fhae I Aed Tgalel HR GRIGT ot & fow &1 5 37 e gt
I M T AH BIcAT § Aot 5167 o ST T SR Gl §, 33T 81 [aerre g1 g8enr Q1 &t oar aram g1 A8 wrder § &
et 3 TaaFAta & TR #|...(Interruptions)

MR. CHAIRMAN : Please take your seat. Mr. Acharia, this is too much please. No, | am not allowing you. Please take your seat.

...(Interruptions)

A aged Hrar : FA S F el b Sl Ay I uger Refews gl St 3l a1d §1 70 W IR & Al HR@mET
@relet & T St STt TRIGHT, T RefaecrisT Ff Tgel Taele il ST TRIGI? ... (SIaU)



31, Tgaer yae fig: &R0 8K 3 Sl 3ryar aree B wie fashr glelt &1 wrgde giel His R & gry S §, T 38 TRAR
FET W & T ¥? ...(WAUA) HT Tgor F a1 FoT o] B el @it & woeh sl a= g 3R A wlg o, i A
TIHR ST WA AT TR N 35 AT Flefet B SR &1 Pl Tol G F 39 ST S, erer Jg FT 3H el 20|

MR. CHAIRMAN: The question is:

"That the Bill to provide for the rehabilitation and resettlement of persons affected by the acquisition of land for projects
of public purpose or involuntary displacement due to any other reason, and for matters connected therewith or incidental
thereto, be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: The House will now take up clause-by-clause consideration of the Bill.

The hon. Minister has to move the amendment.

Clause 2 Act to apply to all cases of land acquisition or other involuntary displacement of people
Amendments made:
Page 2, line 2 for "persons affected" substitute "families affected". (4)

Page-2, lines 3 and 4 "involuntary displacement of people due to any other reason" substitute permanent involuntary
displacement of people due to natural calamities, or such other disaster as may be notified by the appropriate Government".

()

(Dr. Raghuvansh Prasad Singh)
MR. CHAIRMAN: The question is:
"That clause 2, as amended, stand part of the Bill."

The motion was adopted.
Clause 2, as amended, was added to the Bill.
Clause 3 Defiintions

Amendments made:
Page 2, for lines 10 to 25, substitute&€”

"(i) a family whose land or other immovable property has been acquired, or which is involuntarily and permanently is
placed from their land or immovable property due to natural calamities or such other disaster as are notified under
section 2.

(ii) a family which has been continuously residing (and not unauthorisedly) for a period of not less than three years in the
affected area immediately preceding the date of notification of the affected area and who has been deprived of his
primary source of livelihood due to involuntary and permanent displacement caused by land acquisition in such area or
other displacement covered under section 2.". (6)

Page 2, omit lines 28 to 32. (7)

Page 2, line 33, for "(e)", substitute "(d)" (8)
Page 2, line 40, for "(f)", substitute "(e)". (9)
Page 3, line 5, for "(g)", substitute "(f)". (10)
Page 3, line 11, for "(i)", substitute "(g)". (11)
Page 3, line 13, for "(j)", substitute "(i)". (12)

Page 3, line 18, for "(k)", substitute "()". (13)



Page 3, line 20, for "(I)", substitute "(k)". (14)
Page 3, line 23, for "(m)", substitute "(I)". (15)
Page 3, omit lines 25 to 31. (16)

Page 3, line 32, for "(0)", substitute "(m)". (17)
Page 3, line 34, for "(p)", substitute "(n)". (18)
Page 3, line 36, for "(q)", substitute "(0)". (19)
Page 3, line 38, for "(r)", substitute "(p)". (20)
Page 3, line 39, for "(s)", substitute "(g)". (21)
Page 3, line 41, for "(t)", substitute "(r)". (22)
Page 4, line 1, for "(u)", substitute "(s)". (23)
Page 4, line 3, for "(v)", substitute "(t)". (24)

(Dr. Raghuvansh Prasad Singh)

SHRIHANNAN MOLLAH : | beg to move:

Page 2, line 21,-

substitute "two". (68)

Page 2, line 29,-

substitute "two". (69)

Page 3, lines 14 and 15,-

omit "and other relatives residing with him or her and dependent on him or her for their livelihood". (70)
Page 3, line 17—
after "children;"

insert "family also includes single member households and

includes all adult unmarried women, widowed/divorced/abandoned/separated sisters/sister-in-law,
daughter/daughter-in-law and the physically handicapped family members as separate entities." (71)

Page 3, line 27 -

for "five"

substitute "two". (72)
Page 3, line 34,-
after "community”

insert"and all holders of forest rights under the Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006". (73)

MR. CHAIRMAN: | shall put amendment Nos. 68 to 73 moved by Shri Hannan Mollah to clause 3, to the vote of the House.

The amendments were put and negatived.[m124]



MR. CHAIRMAN : The questionis:
"That clause 3, as amended, stand part of the Bill."
The motion was adopted.

Clause 3, as amended, was added to the Bill.

Clause 4 Social impact assessment study in certain cases
I foRr o
g6 4, Uik 26, "(h)" & I T ()" W] (25)
g5 4, Gfek 37,
F TRA Refef@d ra-eafia #i-

"G T AHCA 7 S Herel &E # anfesh ¥ & AR At & FA a1 icardr v 7 a1 ggrsy e ¥ SR
A Taepre SRt a1 GAeeT S gt e A1 S g F il el F A w9 d A | & w4
uRart 1 sreafees fawams adafsia ¢, g Gaftd fSier &1 gaieia 3R gricdawrudsr afafa genfaa
&rat F Ao wena & AR 7 e o QT 7 e o [_ga Hr s (26)

g5 5, Uik 4,
" RIGTOT FIALNT," & TR "ITeAdTS), STl 3Tl IW| (27)
(3T. Tgaer yuTe [&E)
SHRIHANNAN MOLLAH : Sir, | beg to move:
Page 4, line 9,-
omit "involuntary”. (74)
Page 4, lines 9to 11 -
for "of four hundred or more families en masse in plain areas, or
two hundred or more families en masse in tribal or hilly
areas, DDP blocks or areas mentioned in the Fifth Schedule
or Sixth Schedule to the Constitution,"
substitute "of fifty and more families”. (75)
MR. CHAIRMAN: | shall now put amendment nos. 74 and 75 moved by Shri Hannan Mollah to the vote of the House.

The amendments were put and negatived.

MR. CHAIRMAN: The question is:
"That clause 4, as amended, stand part of the Bill."
The motion was adopted.

Clause 4, as amended, was added to the Bill.

Clause 5 Independent multi-discipllinary expert group to examine the social impact assessment report



wRir 3R I,

g3 5, dfereT 16,

"G S & T W,

"HAGM3T HR ool AT et Sifcrd W1 (28)
g5 5, dfer 18,

"IN T AT FI (29)

g5 5, Tferd 20

& T R Aol -

" gfafafer; v
(¥1) FH G-I AT IR TeTehT T Tk FiAAR, S @R SR ganrr amfafdse B smeem|

() P WER AN T & Ferdl H § U Afed H W F T & T A AR F:
TEHA|" (30) (BTIGE THIE FHE)

MR. CHAIRMAN: The question is:
"That clause 5, as amended, stand part of the Bill."
The motion was adopted.

Clause 5, as amended, was added to the Bill.
Clauses 6 to 8 were added to the Bill.

Clause 9 Administrator for Rehabilitation and Resettlement
AT fohar I
g3 6, Uit 25 3R 4 26 F T R ArAfAf@d 8-

"(2) Yo 3R YeTcdariaeh RIS Sl 38 SRIAIYash i el # Y gall AR fafAiise aeedar
& QU A & AU O PRI IO 39eet als Sean R & iRl ik el qanrr
FEHAT & SeET St I TR A ad 31" (31)

(ETIgawr varE fie)

MR. CHAIRMAN: The guestion is:
"That clause 9, as amended, stand part of the Bill."
The motion was adopted.
Clauses 9, as amended, was added to the Bill.
Clause 10 Powers and functions of Administrator
PO REaY 97,
g3 6, Ufard 29 & T W fsifaf@d W~

"Fgsl & GoAdH TUT JAHaRAT & foIT T3 3UrF heen AR 36 Faer H 38 AeAfafea rfdaar g,
3l
(1) w7 &t AR GoredawrdeT &1 3 Faer e AN 37 A Y Reaifaha Feer, Aver 3R
33 ASHATT FATeT ;
(2) g 3R eredaere Aise & gau 7 S 3R Rfew wwer 3k genfda Fiest w
AT T AT AT ;
(3)  9IfAd sl & AT AR Rl & TN 3 el el sl HUETT Tl HR 3 o19] hleT ;



4) ﬂ?ﬁaﬁmgﬂaﬁmm?raﬁrﬁraiﬁrwmm; AR
(5) IS 3T AfF, S FAT-FAT W FHRT TR GIRT TRAHH Sl Faed H STl (32)

JSG 6, Uierl 34-Gferet 35
T AT B (33)
g5 6, GfeRT 36,
"(ii)" & T W, ()" T (34)
g5 6, GfekeT 38,
()" & TeT O, "(ii)" W1 (35)
TS 7, Ul 2,
"(iv)" & T 9T, "(iii)" T (36)
gsS 7, 4 4,
"(v)" & BT W "(iv)" @] (37)
gsS 7, Uferd 7,
"(vi)" 3 T 9T, "(v)" TWI (38)
gsS 7, 4 9,
"(vii)" & T 9T "(vi)" T (39)
gss 7, afed 11,
"(viii)" 3 TIeT 9T "(vii)" W1 (40)
(BTG T HE)
MR. CHAIRMAN: The question is:
"That clause 10, as amended, stand part of the Bill."
The motion was adopted.

Clause 10, as amended, was added to the Bill.

Clause 11 Comissioner for Rehabilitation and Resettliement
TRt TR I
gsG 7, Uik 24 & TR et 3. i &

"(3) 3G, aAoT & # e e R wagdy el i R aifoe & e & greEfSe JadeT &
TRE-HRieade & AT ScaRerir §1T" | (41) (STIgaer v fg)

MR. CHAIRMAN: The guestionis:
"That clause 11, as amended, stand part of the Bill."
The motion was adopted.

Clause 11, as amended, was added to the Bill.



Clause 12 Rehabilitation and Resetlement Committee at project level
R TRy IR;
955 7, Gferd 29,
"I & TAT R "IHGFT W1 (42)
gs5 7, didd 32,

"HTIHTTS S TUNET I el & FAeT O, "TMAI0T 8131 7 I Targd 3R 8l &6 # R gifeer &
TRIERT & HHATTGIh TORIET I T (43) (STIGET F41G )

MR. CHAIRMAN: The question is:
"That clause 12, as amended, stand part of the Bill."
The motion was adopted.
Clause 12, as amended, was added to the Bill.
Clause 13 was added to the Bill[SS125]
Clause 14 Ombudsman
Iy R EIC IS
gsS 8, Gfehel 5 3N 6 & I W eIl -
"(vii) HETRT &1 & HHC-HEET 3N AeqT-HSS & A,
(vii) 3TETT T aTer eI T Uh UiaTaATen3iR
(ix) FEET-FATH & T & Y 3R JoAcHaeAITeT JRIEH|"| (44)

w

(1. Tgaer v fHE)
MR. CHAIRMAN: The question is:

"That clause 14, as amended, stand part of the Bill."

The motion was adopted.

Clause 14, as amended, was added fo the Bill.
Clauses 15 to 19 were added to the Bill.
Clause 20 Declaration of affected areas
TRy T I,
g5 8, e 17 e 29 & Tief W foe=Afaif@a 1, -

"14.(1) A 3ot HTRAFTH, 1894 H €RT 173 3R URT 175 & N S, TR, F0T A 31511 vl Fare
aRferefioT wiftrmtor o o s{fA 3o wfae faare aRfedRoT wifteor @t s sifefaas & sreder ey arr fawdl &
Il Rt 1 fA9eRT e v e g

(2) 3T TGl T SR o fhT S & HROT SHfdd i cafda afe safda &, 39urT (1) & Rfdse wifteror St
3R RIsrrat & gfaasor & A 31t & I

(3) a8 99 3R O Twa 31k a8 gag Sus MR 398RT (2) & 318 3rforar miRsor o & s aehalt aor [T &
H 3T [AYERT faRar ST |



(4) TITEERROT ST YA 3R JeAdaeud= TRIMF A1 G| IR Jecdarua TR & fRfavay & @eg g 3R
UeAcdaae & Heer 7 Ff HSE o faEUN e AN 3o fAUeRT e dur 30eT e g e, gedra 3N
YeAHaEITe TR, forell & fSier serrex ar 3urgerdl 1 Ol Rispradl & widdivor & faw & fAdr aRYy aver @
e g9 St ag 3T aHS|" (45)

MR. CHAIRMAN: The question is:

"That clause 20, as amended, stand part of the Bill."

The motion was adopted.

Clause 20, as amended, was added to the Bill.

Clause 21 Survey and census of affected families
TRt TR I
9SS 9, 9feh 28 & 34 F T R e & -

"(1) STET TR TR $ I5 T & o et afiseT & fore i@ roeT & T a1 ary 2 & 3rie ey arer e s
HROT I AR 8 A Al F T 3 Tow Reae Qo  Tae § a1 ¥ 9gf 9 I 3 TR gaRT A 8
I U &1F & 9 H GlffT w31 (46)

TS 10, Ui 12 T AT FHY| (47)

IS 10, TR 13T "(iv)" o T W "(jii)" T (48)

g5 10, Gidd 15, "(v)" & T R "(iv)" W1 (49)

g 10, TRt 19, “(vi)" o TT W "(v)" T (50)

TS 10, Gl 23 "(vii)" 3 VT T "(vi)" I (51)

g5 12, g 28, ey 916 7 R T 3Tl 7ol ol (52)

(31. Tgaer yag )

2

MR. CHAIRMAN: The question is:

"That clause 21, as amended, stand part of the Bill."

The motion was adopted.

Clause 21, as amended, was added to the Bill.
Clause 22 was added fo the Bill.
Clause 23 Draft schemes or plans for rehabilitationand resettlement
TR e 1,
IS 12, Ui 14 #, "JAHTEANA H' & T W AT 87 7' W (53)

MR. CHAIRMAN: The questionis:



"That clause 23, as amended, stand part of the Bill."

The motion was adopted.

Clause 23, as amended, was added to the Bill.
Clauses 24 to 28 were added to the Bill.

Clause 29 Compensation and rehabilitation and resettlement ahead of displacement
Ry T EIC IS
gsS 13, Uied 36 #, "# wiied worfa & R W, "% v 3uater et S qiieet warfa 11 (54)
MR. CHAIRMAN: The question is:

"That clause 29, as amended, stand part of the Bill."

The motion was adopted.

Clause 29, as amended, was added fo the Bill.
Clauses 30 to 31 were added to the Bill.
Clause 32 Special provisions for rehabilitation and resettlement in case of urgency
gAY TR I,

TG 14, Gfad 14 3 " $3fA &7 3oreT fohar ST & & T 91 " $3fA &7 3ot fonar Sa § A o9 redfToe fawirde aRr
2 3 37T T Y AT R 31T 3MTeT & FROT &I & W) (55)

MR. CHAIRMAN: The question is:

"That clause 32, as amended, stand part of the Bill."

The motion was adopted.

Clause 32, as amended, was added to the Bill.

Clause 33 Periphery development
TRiresT faar am;
TS5 14, G 21, ey 916 7 Feiese 6T el 7l &1 (56)
gsS 14, dfda 27-9f 28, BEr are F weiee &t maeandr o6t g1 (57)
(&1, Tgeer e i)
MR. CHAIRMAN: The questionis:

"That clause 33, as amended, stand part of the Bill."

The motion was adopted.

Clause 33, as amended, was added to the Bill.

Clause 34 was added to the Bill.[r126]



Clause 35 Housing benefits
R T ar

9SS 15, Gfebcr2-died 3 &,

"Fedeh FgH" & T W, "Fedeh ~[Ford Fgd" W] (58)
IS 15, Ufdd 7 H,

" & A W, e [ (59)

JsS 15, Ufed 9 #,

OO a1 Hie" & TUT W, "Tah Fl G971 He” W (60)
gss 15, 9fefT 10 #,

"l gdT Hiel" F T W,

"I e HieX" W (61)

MR. CHAIRMAN: Shri Hannan Mollah.
SHRIHANNAN MOLLAH: Sir, I beg to move:
Page 12, line 29, -
omit "below poverty line". (76)
Page 12, line 30, -
substitute "two". (77)
MR. CHAIRMAN: | shall now put Amendment Nos.76 and 77 to Clause 35 moved by Shri Hannan Mollah to the vote of the house.
The amendments were put and negatived.
MR. CHAIRMAN: The question is:
"That clause 35, as amended, stand part of the Bill."
The motion was adopted.
Clause 35, as amended, was added to the Bill.
Clause 36 Allotment of agricultural land
G foRar I -
g5 15, Uik 20,
Reer TS 3 HeNeRT T 3T 181 &1 (62)
g5 15, 9 32 31K 33 & we R Awfoiad &, -
"t 31foIT A 1 o] faezee faftr & srgar wetrr wfde o 5 |amT) » (63)
(1. Tgaer vae fHE)
MR. CHAIRMAN: The question is:
"That clause 36, as amended, stand part of the Bill."
The motion was adopted.
Clause 36, as amended, was added to the Bill.

Clauses 37 to 40 were added fo the Bill.



Clause 41 Employent and skill development
R fovar amr
9SS 16, Uferd 21 #,
"F e g o T W, "Fedeh ~fFd Fga" W (64)
MR. CHAIRMAN: The question is:
"That clause 41, as amended, stand part of the Bill."
The motion was adopted.
Clause 41, as amended, was added to the Bill.
Clause 42 Rehabilitation grant and option for allotment of shares

TR fohar ar -
JsG 17, Uikt 2 { Ui 4,

"fordisieT SueTets T AT I 8, A H g ot i geaw FW Ayl F FHeT A e F ghar
BT & T W, "URT 41 F TURTETRT S 3R PRI AR T 3@ 30 g T I E, GeAaH
Aoieyr AT, 1948 & HFER ATt Bl ool & GeAdd HoAQY & aUaT A § 3egel & AT W 3o 3T
ThA T YA JHojelel o T geheR glar, ot TR SR canT fafgd & s w1 (65)

MR. CHAIRMAN: The question is:
"That clause 42, as amended, stand part of the Bill."
The motion was adopted.
Clause 42, as amended, was added to the Bill.

Clauses 42 to 48 were added to the Bill.

Clause 49 Special provisions for rehabilitation and resettlement or members of the Schedeuled Tribes and Scheduled

Casts
TR fahar arr
IS 19, Ufehd 1 H,
"EI B & T I, "HH e ek HefTer e Sieonfordt 3R i Sfaal s 3uctetr REfor

wre 8 B W1 (66)
(1. Tgaer v fH7)
MR. CHAIRMAN: The question is:
"That Clause 49, as amended, stand part of the Bill."
The motion was adopted.
Clause 49, as amended, was added to the Bill.
Clauses 50 to 60 were added to the Bill.

Clause 1 Short title, extent and commencement

TeirerT 3 I :



g5 1, Gfere 6,

"2007" & T UX "2009" W] (3)

MR. CHAIRMAN: Shri Hannan Mollah.

SHRIHANNAN MOLLAH: Sir, | beg to move:

Page 1, lines 8 to 11, -

omit"; and different dates may be appointed for different States and any reference in this Act to the commencement of this
Actshall, in relation to a State, be construed as a reference to the coming into force of this Act in that State". (67)

MR. CHAIRMAN: | shall now put Amendment No.67 to Clause 1 moved by Shri Hannan Mollah to the vote of the House.

The amendment was put and negatived.

MR. CHAIRMAN: The question is:
"That Clause 1, as amended, stand part of the Bill."
The motion was adopted.
Clause 1, as amended, was added to the Bill.
Enacting Formula
TeirerT e I ;
955 1, gfed 1,
"HEGA" & T O, "AST W] (2)

MR. CHAIRMAN: The questionis:
"That the Enacting Formula, as amended, stand part of the Bill."
The motion was adopted.

The Enacting Formula, as amended, was added to the Bill. [KMR127
Long Title
TRt foRar ar:;
IS 1, Fgod AH F,
"gHIA Al & T W, "yeIfa dhesl Wl (1)

MR. CHAIRMAN: The questionis:
"That the Title, as amended, stand part of the Bill."
The motion was adopted.
The Long Title, as amended, was added to the Bill.

&1, Tgar yae g # gede AT g



& Tr ;faT RASTs & aiRa BT s
MR. CHAIRMAN: The questionis:

"That the Bill, as amended, be passed."

The motion was adopted.

20.46 hrs

LAND ACQUISITION (AMENDMENT) BILL, 2007

MR. CHAIRMAN: Now, we shall take up ftem No.43B.
The question is:
"That the Bill further to amend the Land Acquisition Act, 1894, be taken into consideration.”
The motion was adopted.
MR. CHAIRMAN: The House will now take up clause-by-clause consideration of the Bill.
The questionis:
"That clauses 2 and 3 stand part of the Bill."
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
Clause 4 Insertion of new Section 1A
FIrersT o ara:
gt3 2, Ufdhd 5, "2007" & T W, "2008" T (3)
(3T. Tgaer v )

SHRI BASU DEB ACHARIA (BANKURA): Where are the copies of amendments to the Bill? They have not been circulated.
...(Interruptions)

MR. CHAIRMAN: They have already been circulated.
...(Interruptions)
MR. CHAIRMAN : The questionis :
"That clause 4, as amended, stand part of the Bill."
The motion was adopted.

Clause 4, as amended, was added to the Bill.

Clause 5 Amendment of Section 3
TR TR I
gsG 3, Ufehd 14 3R 15 & BT W fawtfof@a -



st Fe, Aol Hel, AG HaT N T & 3o TRAE T Hehat AT TAT GE&T AN R Y 8T A Uo7 yfow & e
forelt 31 FgcaqOT FT & Hafda FARE Tttt & forw sffd &1 3uaer " ; (4)

g3 3 Ufed 19,

"shd o IR & & I "1 38 I A & e AT RAMT & ; (5)
g3 3, Gferet 21, BT 916 # WU & 3Tl =161 &1 (6)

g5 3, dfere 27 3R 28 & T W, ArAfafla W@

"(ii) TSI, TR, Goll, AT, Tecal, eI, ToTforl, @etet ey, 10w, Woige, @Y W,
wdies, aage, 3aRer HRiEwA IR T HRT aror Jeggl & forw 3mare &, S §fd SR qaRT §HT-EAT W
fafaftse frw sme, afasor, (7)
SHRIHANNAN MOLLAH (ULUBERIA): | beg to move:
Page3, omitlines 12 to 15. (29)
MR. CHAIRMAN: | shall put amendment No.29 moved by Shri Hannan Mollah to the vote of the House.
The amendment was put and negatived.
MR. CHAIRMAN: The question is:
"That clause 5, as amended, stand part of the Bill."
The motion was adopted.
Clause 5, as amended, was added to the Bill.
Clauses 6 and 7 were added to the Bill.

A e qrEalT (QE3) : FEIeY, 8 36 GG ST & f&el & TeE 7 A ST dect 81 ...(CFaHe)

AR AR : HAFAT e THTeS UIFATsT Sff, I§ Iad 161 ¢, 1T 30 GO FHT 3010 | Ig HToRE S & IR &l
4€)(caHeT)
A g R (F1FT) : G F Tg A §1 @7 &, AN 139 36 e T (FaU)
Clause 8 Insertion of new Section 3A
|y fRar
95 4, qfer 22,
"2007" & EAT W, "2008" T (9)
UG 4, Gfehet 26 & TR AT GRT - 81idd & -

"3 (1) T TR, A 30T & FErar S et et & v gea afhe § sregerar 7 v afffa #v e
FEN S faed, AT A 3R Fafta s & @i iR gaera &t & e & 3refaen faRisT gl (10)

(31, Tgaer vy fE)[r128]
SHRIHANNAN MOLLAH): | beg to move:

Page 4, afterline 17, --



Insert "The Social Impact Assessment team shall amongst other
things:
(a) appraise project proposal in terms of its public purpose;

(b) assess the impact of the acquisition on fertile and irrigated agricultural lands, common property resources, livelihoods,
displacement, environmental sustainability, on the scheduled castes, the scheduled tribes and other vulnerable sections
of the society;

(c) identify and consider other less-displacing alternatives; and

(d) consult with the Gram Sabhas, interested persons and families likely to be affected and to take into consideration their
suggestions;" (30)

MR. CHAIRMAN : | shall now put amendment no. 30, moved by Shri Hannan Mollah to the vote of the House.
The amendment was put and negatived.
MR. CHAIRMAN: The question is:
"That clause 8, as amended, stand part of the Bill."
The motion was adopted.
Clause 8, as amended, was added to the Bill.

Clause 9 Amendment of Section 4
TR 3T 70
g3 4, Ufdd 28 & T | Arfaf@d -
() ITURT (1) & VT R Arfaf@a suurr w@r smeeh, 3rfiq:-

" (1) S 3T FHRT THR FT g Tl gl & &6 F &7 &7 7l ok waiiee & foT s & 3maraehar & &
IATHAT Bl S FHIGAT & ar AT AN Al & F AT S arell (A F w2k wfRad 5w A v ifegEen
fefaf@a O & gmfa $r srest, 3rfa-

() TS9FH;
(i) aReT F gFIRIT gt aTel et &feleh AR TaT 7 foeteT & Ueh-Uah Tgeey, 3Gl 3R Trei e 3 g,
(iii)  afSerR ST F FHRIT TFHR H JT@Ee W;

(v) e a1 TH AT I AR TN RArr & wrdiom #F wenfad aafdadt & Rdeor & AT sueetr wamEr
SITUdT;

(v)  Sorrel O IR & AR T Fidstioteh e 3o IREH 3 Fiausae T 0 Jemameen|” (11)
TG 5, Gfed 4 F TR FeAfaf@d sa-fia #{ -

ST T FehRIA AR U Sl g QU ST A e aridh i g6 geErd feEeT & GehrRie H g Fer IR gl
" (12)

(2T, Tgar v [E)
MR. CHAIRMAN: The questionis:
"That clause 9, as amended, stand part of the Bill."

The motion was adopted.

Clause 9, as amended, was added to the Bill.



MOTION UNDER RULE 388
Suspension of Rule 80 (i)

THE MINISTER OF RURAL DEVELOPMENT (DR. RAGHUVANSH PRASAD SINGH): | beg to move:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far
as it requires that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to
which it relates, in its application to the Government amendment No. 13 to the Land Acquisition (Amendment) Bill, 2007
and that this amendment may be allowed to be moved."

MR. CHAIRMAN: The questionis:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far
as it requires that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to
which it relates, in its application to the Government amendment No. 13 to the Land Acquisition (Amendment) Bill, 2007
and that this amendment may be allowed to be moved."

The motion was adopted.

New Clause 9A Amendment of Section 5A
TRINETT 3T 1T
s 5, ST 21 & TR TR i -E Y
'9 &, Hel HfAfezeT Hr arT 58 7, -

"(&) 3TURT (1) # "3TOFIAT & JehRI A ANG T A T & e esel & T R HOGIAT & Tehreid H @ &
M6 et & i 2ree; T SAeaT|

(@) ITURT (2) 3 "319= SaRT $T I8 FRART & 3o TR o=t F gearg "l a1 verdr &t 3 ey @ arr
qﬂﬁaﬂﬁﬁémwﬁarwaﬁngqwﬁm&ﬁsm' Qfeg T ST || (13) (3. Tgaer wae ig)

MR. CHAIRMAN: The question is:
"That New Clause 9A be added to the Bill."
The motion was adopted.
NewClause 9A was added to the Bill.

Clause 10 Amendment of Section 6
G [35=T 1T,
g5 5, Gferd 22 & R W AFTiEd -
"10. HeT JfAHTH FHr arT 6 H -
() JTURT (1) F-"; (14)
gsG 5, fad 25 & TR Aeiioflend 37d-vfid & -

(@) 3UURT (2) 7, "HR ForFel" Aeal & TR, "dfecish ST # Faftld el & Jearse W dlies Faalr Siofel & JHfaRed,” T6a
Ha-rafua e Saer (15)

(sT. Tgaer waTE fE)
SHRIHANNAN MOLLAH : 1 beg to move:
Page 5, omitline 4 (31)

MR. CHAIRMAN: | shall now put amendment no. 31, moved by Shri Hannan Mollah to the vote of the House.



The amendment was put and negatived.
MR. CHAIRMAN: The question is:
"That clause 10, as amended, stand part of the Bill."
The motion was adopted.
Clause 10, as amended, was added to the Bill.
Clause 11 was added fo the Bill.
MOTION UNDER RULE 388
Suspension of Rule 80 (i)

DR. RAGHUVANSH PRASAD SINGH: | beg to move:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far
as it requires that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to
which it relates, in its application to the Government amendment No. 16, to the Land Acquisition (Amendment) Bill, 2007
and that this amendment may be allowed to be moved."
MR. CHAIRMAN: The question is:
"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far
as it requires that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to
which it relates, in its application to the Government amendment No. 16, to the Land Acquisition (Amendment) Bill, 2007
and that this amendment may be allowed to be moved."

The motion was adopted.

New Clause 11A Amendment of Section 9
RINET T 12T,
953 5, Uik 34 & Rl fAe=fol i@ 3 #=1fid &Y —

"11 &. HoT HRAATH FHr 4RT 9 Fr ITURT (1) H "Felael” g F T T "Folaed Gfectsh ST # 37 Ster T Iq@ze W s
AT STotet & JHTARerd," 2eg T ST (16)

(3T, Tgaer ware fe)
MR. CHAIRMAN: The question is:
"That New Clause 11A be added to the Bill."

The motion was adopted.
NewClause 11A was added to the Bill.

Clause 12 Substitution of new section for Section 11A
RN T 12T,
g5 5, qferd 39,
"2007" & AT UT, "2008" | (17)
(3. Tgaer waE i)
MR. CHAIRMAN: The questionis:

"That clause 12, as amended, stand part of the Bill."



The motion was adopted.

Clause 12, as amended, was added to the Bill. [p129]
Clause 13 Insertion of new sections after Section 11A
R TR 91T
gS 6, Gfeht 32 -
Rear a1 3 HeMeRT & 3T 18T &1 (18)
(&F. Tgar v RiE)
SHRIHANNAN MOLLAH : Sir, Ibeg to move:

Page 5, for lines 34 to 44,-
substitute "the highest value of the sale price as example for similar type of land situated in the village or vicinity from the
preceding three years, with a 50 per cent, mark-up to be added for every year.". (32)

Page 6, for lines 30 to 43,-

substitute "11C.(1) When land is acquired for a company authorized to issue shares and debentures, such company shall
provide 20 per cent, of its shares or debentures free to be shared equally amongst the interested persons.
(2) Shares and Debentures shall be given over and above the compensation, as a part of profit-sharing.
(3) For this, the Government shall create a Corpus Fund/Depository which can manage the shares and
debentures of the affected persons and provide them with a future stream of assured monthly income.

(4) The allotment of shares and debentures mentioned in this section shall be made by the company in such

manner as may be prescribed.

Explanation.- In this section, the expression "shares and debentures" has the same meaning as assigned to it
under the Companies Act, 1956.". (33)

MR. CHAIRMAN: | shall now put amendment Nos. 32 and 33 moved by Shri Hannan Mollah to the vote of the House.

SHRIBASU DEB ACHARIA : Sir, we press for Division.

MR. CHAIRMAN: Let the Lobbies be cleared -

Now, the Lobbies have been cleared.

The question is:

"Page 5, for lines 34 to 44.-

substitute "the highest value of the sale price as example for similar type of land situated in the village or vicinity from the

preceding three years, with a 50 per cent, mark-up to be added for every year.". (32)

Page 6, for lines 30 to 43,-

substitute "11C.(1) When land is acquired for a company authorized to issue shares and debentures, such company shall
provide 20 per cent, of its shares or debentures free to be shared equally amongst the interested persons.

(2) Shares and Debentures shall be given over and above the compensation, as a part of profit-sharing.



()

For this, the Government shall create a Corpus Fund/Depository which can manage the shares and

debentures of the affected persons and provide them with a future stream of assured monthly income.

(6)

The allotment of shares and debentures mentioned in this section shall be made by the company in such

manner as may be prescribed.

Explanation.- In this section, the expression "shares and debentures" has the same meaning as assigned to it

under the Companies Act, 1956.". (33)

DIVISION NO. 1 AYES 2

Acharia, Shri Basu Deb
Barman, Prof. Basudeb
Bauri, Shrimati Susmita
Choudhury, Shri Bansagopal
Manoj, Dr. K.S.

Mollah, Shri Hannan
Radhakrishnan, Shri Varkala
Seal, Shri Sudhangshu

Sen, Shrimati Minati

Topdar, Shri Tarit Baran

NOES

Aaron Rashid, Shri J.M.
Agarwal, Dr. Dhirendra

Ansari, Shri Furkan

'Babal, Shri K.C. Singh

Bansal, Shri Pawan Kumar
Barku, Shri Shingada Damodar
Botcha, Shrimafi Jhansi Lakshmi
Chaure, Shri Bapu Hari

Chitthan, Shri N.S.V.

Dubey, Shri Chandra Shekhar

The Lok Sabha divided[R130

1.00 hrs.



*Elangovan, Shi EV.K.S.
Fanthome, Shri Francis
Gaikwad, Shri Eknath Mahadeo
Gamang, Shri Giridhar

Gavit, Shri Manikrao Hodlya
Goyal, Shri Surendra Prakash
Hanumanthappa, Shri N.Y.
*Harsha Kumar, Shri G.V.
Hussain, Shri Anwar

Jha, Shri Raghunath

* Comected/voted through slip.
Kharventhan, Shri S.K.
Krishna, Shii Vijoy

Lalu Prasad, Shri

Meena, Shri Namo Narain
Mehta, Shri Alok Kumar
Meinya, Dr. Thokchom
Mistry, Shri Madhusudan
Nikhil Kumar, Shri

Oraon, Dr. Rameshwar
Panabaka Lakshmi, Shrimat
Paswan, Shri Ramchandra
Paswan, Shri Virchandra
Patel, Shri Dinsha

Patel, Shri Kishanbhai V.
Patil, Shri Pratk P.

Prabhu, Shri R

Rana, Shri Rabinder Kumar

Ranjan, Shrimati Ranjeet

Kerketta, Shrimati Sushila



Rao, Shri K.S.

*Sangma, Kumari Agatha K.
Saradgi, Shri Igbal Ahmed

* Comected/voted through slip. Shivanna, Shri M.
Singh, Kunwar Manvendra

Singh, Shri Ganesh Prasad

Singh, Shri Manik

Singh, Shri Rampal

Singh, Shri Sita Ram

Singh, Shrimati Kanti

Solanki, Shri Bharatsinh Madhavsinh
Sumbrui, Shri Bagun

Suryawanshi, Shri Narsingrao H.
Thangkabalu, Shri K.V.

Virupakshappa, Shri K.

Vundavalli, Shri Aruna Kumar
Yadav, Shri Anirudh Prasad alias Sadhu
Yadav, Shri Kailash Nath Singh

Yadav, Shri Ram Kiipal
MR. CHAIRMAN : Subject to correction*, the result of the Division is:
Ayes - 10
Noes - 55
The motion was negatived.
MR. CHAIRMAN: The question is:
"That clause 13, as amended, stand part of the Bill.
The motion was adopted.
Clause 13, as amended, was added to the Bill.
Clause 14 Amendment of Section 12
TRire foar IR
g3 7, Uik 32 § 36 ol Al Y (19)

(7. Tgaer gHe )



MR. CHAIRMAN: The questionis:
"That clause 14, as amended, stand part of the Bill.
The motion was adopted.
Clause 14, as amended, was added fo the Bill.
Clause 15 was added fo the Bill.
* The following Members also recorded their votes through slip.

Noes: 55 + Shri E.V.K.S. Elangovan, Shri G.V. Harsha Kumar and Kumari Agatha Sangma = 58

MOTION UNDER RULE 388
Suspension of Rule 80(i)

DR. RAGHUVANSH PRASAD SINGH: Sir, I beg to move:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far
as it requires that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to
which it relates, in its application to the Government amendment No.20 to the Land Acquisition (Amendment) Bill, 2007
and that this amendment may be allowed to be moved."

MR. CHAIRMAN: The question is:
"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far
as it requires that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to

which it relates, in its application to the Government amendment No.20 to the Land Acquisition (Amendment) Bill, 2007
and that this amendment may be allowed to be moved."

The motion was adopted.

New Clause 15A payment of compensation and taking over possession
TR fohar T
gsS 7, G 38 & wreEd fArfaf@a sideafia & -
"15%. Hel JHTAfATa Hr 4rT 16 & T R Arfaf@d arr @ s, 3rfiq -

"(1) ForFeY Tg GATRA T o Tkt &1 qoT Herr arT 11 & 3 sfefadhy i ade
I HRH glax A7 o1 T 3T & IR gohar cafaddl 3T Heed Y 16AT AT § A
e & fear sar &1

(2) 3UURT (1) 3 3T 2T & G glet W FelaeX HTorad $fH T Festt HEM S T gt T
Tafr FaeTAT & Ferel gled AT A 3ncdfdend: AR & Smeeh™; (20)

(&, Tgar s fig)
MR. CHAIRMAN: The questionis:
"That new clause 15A be added to the Bill.
The motion was adopted.
Newclause 156A was added to the Bill.
Clause 16 was added to the Bill.
MOTION UNDER RULE 388

Suspension of Rule 80(i)



DR. RAGHUVANSH PRASAD SINGH: Sir, | beg to move:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far
as it requires that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to
which it relates, in its application to the Government amendment No.21 to the Land Acquisition (Amendment) Bill, 2007
and that this amendment may be allowed to be moved.”

MR. CHAIRMAN: The question is:
"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far
as it requires that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to
which it relates, in its application to the Government amendment No.21 to the Land Acquisition (Amendment) Bill, 2007
and that this amendment may be allowed to be moved."

The motion was adopted.

New Clause 16A Amendment of Section 17
TR fhar IR

UG 7, Ufeh 44 & g ATl 3id-wafad #Y-
YR 78RN |
"16%, HeT AFTAATH H GRT 17 F 3TURT (1) & R HAFATAET 3TURT 3a-wfAq $r e, 3refq -

"1(@) 3UURT (1) & HeNeT FHRAT TR BT ATFTIT SR Y T T7 AT FRET o fow I0fard ~ggics & o
forsificT i STE AR SfAR Teher 1 rereheret AT & @3 1@ 3R URT 1137 & €2l # @l gU fopam Smeam
"' (21)

(ST, Tgawr gaIe 8g)
MR. CHAIRMAN: The question is:
"That new clause 16A be added to the Bill.
The motion was adopted.

Newclause 16A was added to the Bill.

Clause 17 Insertion of new parts 11A and 11B

TR 3 ar:

g5 9, ufed 31,
"q AT & el iR 3t gfae & geand, ar geare AR
Yricdaerde Hafaa#, 2008 & usti & el gefaa e & geanT AR
YAHaEUTs ¥ HfRd faarel & gor 3w fad #¥1 (22)
(. Tgar S i)
MR. CHAIRMAN: The questionis:
"That clause 17, as amended, stand part of the Bill.
The motion was adopted.

Clause 17, as amended, was added to the Bill.

Clauses 18 and 19 were added to the Bill.



Clause 20 Insertion of new sections after Section 28A
MR. CHAIRMAN: The question is:

"That clause 20 stand part of the Bill."

The motion was negatived.
Clause 21 Omission of part VII
MR. CHAIRMAN: The question is:
"That clause 21 stand part of the Bill."
The motion was adopted.
Clause 21 was added to the Bill.[R131]
MOTION UNDER RULE 388
Suspension of Rule 80(i)
DR. RAGHUVANSH PRASAD SINGH: Sir, | beg to move:
"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far
as it requires that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to

which it relates, in its application to the Government amendment No.23 to the Land Acquisition (Amendment) Bill, 2007
and that this amendment may be allowed to be moved."

MR. CHAIRMAN: The question is:
"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far
as it requires that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to
which it relates, in its application to the Government amendment No.23 to the Land Acquisition (Amendment) Bill, 2007
and that this amendment may be allowed to be moved."

The motion was adopted.

New Clause 21A Amendment of Section 45
RieeT SR arm:
IS 12, UfeheT 6 o TRE eIl Qe 37l T Y-

215, Fof HfRfFTA Y 4Rt 45 H 3TURT (3) F FA TTEF P FEH F VT W T T Aqeg W
ST ' | (23)

(ST, TgRr s i)
MR. CHAIRMAN: The question is:
"That new clause 21A be added to the Bill.
The motion was adopted.
Newclause 21A was added to the Bill.
Clauses 22 and 23 were added to the Bill.

Clause 1 Short titte and commencement



Feirer f@har IR

955 1, gfed 2,

"2007" & T W, "2008" TH] (2)

(. Tgar S i)

MR. CHAIRMAN: The question is:

"That clause 1, as amended, stand part of the Bill."

The motion was adopted.
Clause 1, as amended, was added to the Bill.

Enacting Formula

TR T I
g6 1, gfere 1,
"HogAT" & TAF T, "386d" W (1)

(ST. Tgar T )
MR. CHAIRMAN: The question is:
"That Enacting Formula, as amended, stand part of the Bill."
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

The LongTitle was added to the Bill.

DR. RAGHUVANSH PRASAD SINGH: | beg to move:
"That the Bill, as amended, be passed."
MR. CHAIRMAN: The questionis:
"That the Bill, as amended, be passed.
The motion was adopted.

MR. CHAIRMAN: The House stands adjourned to meet tomorrow, the 26th February, 2009 at 11.00 a.m.
21.09 hrs

The Lok Sabha then adjourned till Eleven of the Clock

on Thursday, February 26, 2009/Phalguna 7, 1930 (Saka). [r132]

* Moved with the recommendation of the President

**.....”" This part of the speech was laid on the Table
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